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Fgg=AT
sifaw = R
e faeelt, 28 fmwaw, 2023
TS (AT3E) ATHAT €. 13/2022
w3y <9 ST 79T, % A F orvat agt & [Rgifad “aew srafie e (Taud)” % sardl & getda
TN ST
BT, . 6/13/2022-SSIERT: - THI-HHT T TATHLAET ST e Rw arfafaw, 1975 (R
AT st off F7T AT 8) ST Il Au-aET 9T FATH ST ST ok S (TTTed aeqel i
T, S I TTeALET [ T SATHAT AT FAZOT qTAT AT Feriwor) Hammaet, 1995 (5 T areareT
RTaTaet W 27 747 8) T &4 § T@d gu;
. HTHS TS
1. Tq: qEEIT qiefioed forfies (S anr sree® a1 93] I &l AT g) 7 JH7 goF oRw
AfT==H 1975 3T qrearelt Rawmaet’ & e =i S, 7., (B 31N dag <97 |7 Hgr 197 8)
q ToF qgieg fAaree (maud) (R o f=Emre= Scare a1 gag a&q |7 Figl 747 8) F Arandt
o HETET ATeALIET ST il SIS 6 (o710 TTTETT o THeT U e Teqd (ohaT gl

7989 GI1/2023 1)
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AT Tq: TAEH FRT TEqT Aread €T F ATeAThd AT & Hedsl YIRS o Irearet
Rwmaett & = 5 % | ateq afafaae f1 arr 9F F SJqa I F 9=d & a9 |
THITAT HT. F. 6/13/2022-Ts(rarame faqis 29 fawaw, 2022 F #Areqw & ureawrdt s+ #ir
QI AT AT qIH Tag aeq F T FHAT Tred i HiS (T, AT 7 g979 F7 Feaior fFa s
T T TTeArell e[ea i UHT T T FEoptieer & ST @o6 S T T S0 v ag =9 SANT
T S T &1 FATCA A & oIy agieq gt

g,

MIET 1

TH ST % Hael | {1 Ffvra siar 1 aree T T 2

.

TTTEaRTT F ST a9 5 % 37 =aH (5) F STIH ST i HAATel Sl T Heed |
T AT TTeAeT Araad 9 I g & H9Y § Ad H Hag 397 F garare &l
srferg=ra

TTTErTT F §ag 39T | Hag a€q & NATd o Saiad qeadrdl = i & Fd gu
AT o TSI STETIT § FHTieq faqi 29 e, 2022 it uF qEstias gaar et
i ot

TR F ST [&eTa sAfeg=eT faais 29 fRwaw, 2022 &t va-u# yfa 9va § g9
9T o ATATH, ATd IcqTaehi AT [HATThT, ST AT AT AT Faas Tershl il Iqeqed
TAAT % A woit o1 RBaag versed & fAfed qua-ar & e gt & s a3
H G FAAT TELT e A ferfed § sy =l | av1a e &7 SAqre 6 @ am

TTTEaRTT § 3U4h TTeArel RaAmEet & 97 6(3) F AqaR IRd # 995 < % A1
AT /[RATART TAT TATATH T TG T 6 AT FATAL 300 Tid | 3T FLT2 |

ARG H H95 I % qaE™ H Ag AT oqag AT oo & oF eme 3w &
Aataeni/Scaresi & ga1g & & 9 Maia aaa-TaT & JaC TIadt o7 30 3| 995 397
F TG Iarewl/Aatasl F ATH0 T adqt F AT Icareni/AATaEt w99 MU 9 37
STt T ST Y AT F A TS of)

TR o FEmTEet & F9 6(4) F Aqa™ a3 <97 & Muted Jrd Scarashi/Aarast
T FeTateraT Sshi o)

i. S werEftee RfSee fifear s fofes

ii. 9TETS TAUAR Sefeeae Fa+T forfies

iii. TFRTET A1-RTe TUT e Fudl foriiee

iv. TOTIIART ARRT Tediae hisrs a=ghaaiar &, fofaes
V. AT AT 2l Taaerzed Fut orfiee

vi. 97ETE AR = Hefae Fud forfies

Vii. STHTE BT TATIReh Hu+T forfies

viii. g THRIATSIS ferfiee

ix. eTFTE FiAETEA TS &., forfies

X. Tal SHae (F19) TTeae fofiees

xi. STATHT fiftesy UT Ffwen ot forfaes

Xii. HTTT FOA ST HTeq Fa+T ferfies

Xiii. THANTHATS, FATE USALETeSTHE SIATHE HOAT oI¥ee
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Xiv. THARTEATS, T UgaiarEsie defvge fofies

XV. RIS TFTH FFIIoE F T Hu+T fofies

xvi. o watrett vt el e faffies

xvii. ATFATAT 94T RfSres =1 wefae wot forfies

XViii. TIATTA TSEEIS UE 228 H9+] [ Hee

xix. ZTferrT st 2 st forfaes

XX. HATAITENT AT3aA +F Heae forfies

xxi. AR Fra =1 §2few #oet forfies

XXii. ST AT = Hefae Fa-r forffes

xxiii. ST TT-HT2T Hoh-USE T TEFed HuT [ Hee
I ATLAAT & Ica< # AeAtertga Aatasi/Icarest 7 I ar a1 [atas geAmadt
ERRSIGRS LS GRER T

i. I U TFHIfed geiaed #., ffiee

ii. SATSRIRT F1-HT2 Joh-AATHT TS Fad1 i (F1-%re)
ii. T[EARTEATS, TFATT FAMSE Heeaa &., orfies

iv. g ettt = weRareq et ferffes

v. TEA T e fifea Fu+ forfaes

vi. TEARERT 2 T Hifear forfaes

Vii. THNTHATS FATE SFErsh forfaes

viii. AT ATSEA = AeRAe ferfies

ix. AN §ATE = Aeaeq Fu+l fofies

X TS TRUAATE ST & U forfiee

Xi. 9T9TE TAUAR Tefeeaer wou+T forfues

xii. Tt SAE (F19) FaAT e

xiii. ST BT = wefaew FueT fofies

xiv. AT o7 fSes =1 wefae wot forfies

xv. 3TH A R T, fofes

xvi. ZETeraT & g 2= wuet orfves

XvVil. HANTATS F.%. TSaerzoriie siFaHe st forfaes
TTTeraRTEY F FaeTaett % AT9 6(4) F AT AaeT®: gAAT ®A & U v § q9g
FE F AT T AT SATATART Hl TeATarerar Asir of:

i. 3uw Efe ferfaes

ii. sfacy e ewraishsr yTzae fofies

iii. TUHTH ATH(ET qTgae forfies

iv. IfqT U FaAT
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V. I AT TTae forfiee

Vi. ATE TiehieHe ST Tgae forffee
vii. ATE(T Fersr grgae ferfwee

viii. TR TF

iX. ST SrEeis

x. Tt Az fas arzae fofaes

Xi. Ve Rivea fafies

xii. fErent A urzae forfies

Xiii. FTITH TSTHTS

Xiv. | AT T ThIATSI IS

XV. T AT THHRT fEeer () ferfes
xvi. Tadt Sfee (fea) srzae fefaes
XVii. T TS AT ITgee forfies
Xviii. €H O9 T8 TATAT

Xix. ATAHF Uiy yrgae forfiee
xx. fosr o= o

xxi. =T AT AT uT. ferfies

xxii. ArEdroaTy ey uT. forfiee
xxiii. frea "z T, forfies

xxiv. Zst afeft =ree

I ATIGEAT & < H AT ATATaR 7 Ica< (&3 § AT AT TeATael! il 3ca
T 8l

i. stacy R exmmeists yreae fofies
ii. Tardt St (feam) wreae fafee
i, TR TS AT WTeae fofies
iv. 0T U FOAT

v. et dravHTs argee forffes

Vi, ATEAHFE Tl qrgae s
vii. T AT T SHATSI

viii. ZFrET TR e (1Y) forfaee
ix. freas area ur. fofaes

x. fave 22 fof =

Xi. ATE T d2H TATAU]

Xii. ATIEST USTEIS
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xiii. 3uH AT forfes

xiv. TTET steaT uT. forfves,

Xv. HTEfT TEIHUH.

xvi. BT Feareem

xvii. ot FTeATSIT Fifere

xviii. 3=fia geedie uT. forfaes

Xix. THET THRRT e ur. forfees

. TR F fRomATaet % 6(4) F AqH AF9TF TAAT T F o7 9 § g a&q
feterfera stra s/ aa R #r weATaterat 9Sit off

i. U=

ii. TaTe e fiféT
iii. sTRfT e ae<

iv. sifereT o= o

V. ST ATTRFT

vi. T qTihRa

vii. STTET AT

viii. FreF Hif=Ar

ix. foroee

X. &I9T USa¥aTz T

Xi. <97 gfeaa ot

Xii. 39 HeT

Xiii. BT TSALETS N
Xiv. TOTST ZETATESIS
XV. AT Folahe HITSTT
xvi. Y T AEH
xvii. Ifa2r

xviii. STERAT AL
Xix. STHTEeey Flo g
XX. ST SF AT R

XXi. FAL FHeferee

XXii. FEOT AT yT2ae fofies
XXiii. T AT HEATT
xxiv. T U< & fhufes
xxv. ®ar T
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XXVi. ATZHT ATToRFT

XXVii. {THT TETATSST

xxviii. FrhiF e

XXiX. TSIT USALETE (oI TSt

xxx. THeFeH [ivgT s

xxxi. g TEaTersionT

XXXii. T TS

xxxiii. e S

xxxiv. e sier

XXxv. UH % JATHe yrzae fofies

XXXVi. gTE Ug Usidy

XXxVii. g HifeaT afae

XXxviii. HTTAT AEH

xxxix. fra TeTaTEsS

xl. T TeTrests

xli. =& ses

lii, T oo

xliii. THUTH RS itz yeae e

xliv. T&=g AT

xlv. I TSaTeTe ST TF AT

xlvi. farer e

xlvii. farerer s

xlviii. TRt |13

xlix. Tast a2 . ofees

|. AT fefed TATRULT

li. TEATS AT Heiae U Fefiat 228 TaIue
(EroATETHTHET)

lii. FTe THHTLT 31 AT SSeeisT

liii. Fr=FT S9Y A e TR

FAFH 99T HHe THITHULH, JHAATg ATeAs #AeRad U e <l ¢ UaiHued

(FTATHTHUHET) F I/ TET U g

Aty Raas Tar g 9w &9 7 st g Ateeniera: a9 o= =7ea e

TT g1 T6 SATAT ST TR0 &7 ST Fd a9 THT T e w7 e 6T o 39

EESEEIESER IR D]
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AT T TOT9H ; STETETIOT 7

d.
TT.
T.2

.

T F AT Raag Te@Rl g1 Y&qd A1ed &1 SO sier Iqaee HarAT 9Tl
asft iRdag Tl g7 o0 10 st e =9 sifaw srr= aiors § fEEme BT @ 21

FTTOTTST SEEAT Ud Fiferdh agrReemay (Sefsrsieus) § I safe afza e
A T F forT Heg aq F AATAT F HIATATT AT ITAY FLF HT AL /AT 13 o7
ST ITTERTET 7 ST g0 g TTTETT o 9d § Haed ScT & AATq il q1=A7 32 o7 6
fRrertor & foro Siefreremsusus & siawet ax 9T T 2

RwTaett % M=\ 6(6) & TIA TIEaRT F aHT Baas Teael ®il 14 [rEd, 2023 Fir
TS ATaS+aE gaaTs | Witgs &9 F o9 A= 796 F7T #7 q@qay f&ar om difas
AT H O A=Y o d I aTef TRl & Wi &9 § o7 [@a=l ®l fored 9 9
T FA AT G AU T[T FA o (o7 gl 3T 97|

ATHTITAT T3 @i [HEdl (STUudt) i areart FaamEet & aqag-11l F e
U AT SN G T&IT il TS TAAT & AT I AT § Hag T il ICATET AT 31T
THETT ATH 6 AT I &A1 Tad Hid (B nr uasmedy #igr 737 ) RaiRa fr s g
qTi g HiAera fan ST & & 17 ared A1 & 37 qeadl 40F 7Y IR H g2
T THTH e o o1 aF 7 g

T SN G T&IT GAAT AT ITAFET TR AGeTSF FAHAT T2 HHT T qearaa =647
AT AT| ATFIAF AT Tl AN &, FLA % A& Faol UHT HATOT AT I 39 a7 ST+
TR & TS AT 6T T g

FAFTH ST & TASATS ST Sty (qTeirems) 1 qars, 2021 7 30 7 2022 (12 7gH)
gl afq smafer § 2018-19, 2019-20, 2020-21, =¥, 2021 & §A, 2022 ¥ aqrsms
AT |

RdaE T RT TAHT ST 9T T 6l T5 AT hl TAA AT 6 &1 6l qFieqar
& Hae H S Al T2 ofF| Hee FI IT TR 7 STGT AqeTF gl a1 Far & a1 &l
T T 2 ST TRt G=AT &1 TS /6T g 47 o7 [Faag TRl &l ST Thed
Tl TR g1 STET §9a T AT STETY 9T AT TEqd FL a1l TeART & T ST
TEQT AT o TATCA ST 9T TEIT Fled A7 (aer &7 17 =m

STeT Fel Wt oY fRaag Terente F FqT ST il THRAT & Q1 a9 AT o & 74T
TFIT T S7 T S| ST el AT § STAT S H ST Te® aTeT STAAT §, dgi TTTeehter o
U TAFHTL T STHSANT AT g T IUAsd T F AT IT FAHTT SATad ST o
TS [0 2|

TH SM= § AE@LTF TN 1 ATHA Fd §U Ueh THE[H20T ached ST aqHT STH 7Ry F7
AT FaT1 8, 20 fedaT 2023 FT 3ogah T&l il ST 6T T47 &) =2 2T AT 7
TogH TAT F TTH THeoiae Faeor Seqiadl 9% 39 Sifaq @i ATee=aT § HRE
M0 70 H T o o= o = 2

T Afg=AT § ** Baag Tershel g MO ATemT 9% T&qd 6 T2 q47 et F
ST ITTEERTT ETRT O /AT T =T g907aT &

ITFARTEY GTRT Heg ST o forg sroers 72 fafaw 3% 1 oAy e = 76.63 U 2
R ST sk aw aeg
977 Reeg Terh g O T gy

fa=mrei= 3T o HHT A & A § o=y Raag verwr 7 et sy o 8

g ff THUET SATIE T ST ST | AT € ST ST STT-3TENT TR T, e
ST HITSI ST qA el e (FAATea [thed, FTafea o @1ea7) gid &, SHe (A air
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& T SreT-ore T Hefiaa ol 95t gl & 3T Jae Hgaaqur fSar sifad T &
ST Tvg ATIOMST &7 F ATRAd T F97aT g

g T steres vaudt &1 Ffaar Bt ade 0 gt fit Faa @i gRT #ar g
T ATAFTRAT ZIT IcATied THUAT FiT ISt A0 & AfErehiora: F=ae qdm™e dafee
TR & forT uerer 12 Fiee YT Area7 anfie g1 ArtarRdt uaueat fheat & ve At
T THTLL T ICIEA Aol HAT g ST AT a2 T (BT 2

g T U W@ FTEE ST ATaEF g AT U1 &l aaeh g0 IcaTiad THUET & 3Tt
FAT gl T2 2 o =7 201 § &l ATea¢/Ras T9T 376 Q1 7l 7 21T g

78 T FReT SeaTe 7 IeaTas Fe Y oAt 3 A=t IeuTe F I § ortae A A
AT T2l T Tl 8 ST TACTT IR T Faer I TR A7 A7f F0h =i
ITATE & T(AY & I TRATOT FAT A0 et adaT= Fri=rerreadt g Icarad T
ST ¥ET ¢ 3I¥ 39 Y1 &l JTg< T@HT AT U SRt ScaTad IT=rHTahdl dg! F¥ L&l gl

a7 Raas Tearl F gar g & sce gk Afafem § gea Rt $ ot
T qTeALrdT Rawmeaet § Taa =ae SN 6 TRATIT & A8 I3 [Hogd ot g &
fafawtor & ot wferar snfaer & st AT s & @1 #21 § 9gE a7 g6tad 2l
A AT F AT AT ST qFaT g1 AT, A AT H AeEE g0 G993
FE] F Had @itg T AT wehi &t Affater grr care Afafia gon g steia sa+9
T ohew, ATeAY e ST) 9@ "qeani & (A aiea Tgi gl SH o7 ST &
T H TR qE1 FAT STURIT 37 aTgT @1 AT Ul

g o siae® w2 7T 8 o a8 Reetfaea vaudt &1 Scared a1 fasft 981 #ar g S
AT T ATl [ IATAT § AT ATATATA il AATSIT@l H HEE HdT gl o ST THUAT | 0
T el ATAATHE THUAT FT ITATET AT A5l FLd g Sl & § THT SAFLUT FHedm g M
T AT AT F I F907aAT B

Tg T araees Afemied & | TIFd Uaudl &7 [AEair o arqfa o 98 Far g,
IR & o7 9T e &F F AT YIFT At HIed THUAT ST AT gt § Y
At ATEAt F Y Uz =t e g i 72t F#2ar 21 7 ffors vaudt # o v g € s
IAH UET TR, UET T ST aTeY T STl (F9uary Ziat g 3eg NSO G argatl § ST
FohaIT STTAT § 3T ATgH o SHadhTe d I8 o9 Tgd gl a: AHIed TaUaT Fl IcqT1E
AL H ATgL T@AT ATRT FFieh ATHERIRAT F &9 THT AHIeT ema Tauar &
AT | FTEL T@T g 3T qg ATISTAF AT | IAHRT ITATIA AT AT Al FadT gl g
U2 TreFeTd THUAT WT gl S[rav gl

qeEF F T AR-IE Tg AT g o qeqhe [hed F7 Ica1aq U f&aET da9g awq &1
ITITE (3T Fad ATHATET TTHAT FIAT) THh AT &7 § Hagd Aa9T T8l gl gq
quEd g o T8t Fweer g & # witeer 7 30 S[°, 2023 AR dHuT qited |
AT T U AT 9T 981 /7 2

AreEF = T T 1 aara qug Heferad qeT osai & o 9182 @ gl

i. et

ii. 2T

i et

iv. a3

v. drdy
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vi. E
vii. Tote HIf=AT (50 TTEHT T FH)
viii. TR
iX. FATT
x. frrarfaea
Xi. eSS
xii. 71 famrEer
xiii. TASTE
Xiv. T AT 20
Xv. ThHfr®
xvi. et
xvii. strararfea

. Tg aqarg o mar g & a9t SFa Scre TEET 7 s et ' [ g1oe At
IRl T - T qea, Hierr & HiHa g stafaa fhew it gaar #§ s
AT T TEI=F FAATATT, AR, AR AT FAG 5| TS TG A9 AT AT §
T Y H Ifedrad g 6 TGt &7 919 9o A€ @A, 9o Tefaa qeiadred
FARTEE Ther o qataa TredT thed g1 o di=dr, T, &y, 4 anfe fhed v
&7 F Tt F i F -t T8t 2

z. Tg AqOg AT AT 7 o e wfueee e o Tt (THuEl) 31 SAe-SenT IohE 2
Fifh I Wi Eeware, ARt s, @, fima [ e Sowr-emT gl
AETF 7 60 ATSHI T FH HIETS a1 ToF AU Fileg AT e w1 Icaras a7
st AT &1 8 ol T I T IHh SUTEA il ThAThRl 0dT gl 37d: 60 ATSHIT o FH
HleTs & e el THUAT % T & TET & A 8 dTg @1 ATgul 60 ATZHM
HIETS & FH F IS TR e GILT Tacd HTSHIH o (orT Jrforfsds &9 F Tiaeqra+ i3
TEl 2|

3. T8 % 20 3T daa, e, s, Neefes vaudt sufy S aviq areft 7l F Aihst &
AT & FTEL L@ ITTAHIRAT F KT €T H 779 o7 § 7 T Ieare T & a3 § 981
AT g1 TS ATTRTRAT 7 SATAT 0T AIAT 3T HIHT (oo & 7w =9 IRl il q18e @
g a1 waq: Fewd 78 g T 3¢ 99g S F T TGI8 T@T AT AT 0| T &
et F I | el Scamar & f&9w =9 7 arge w@ar AEu: (i) 2T 9w i
FATT [T 29 (i) Rherfaea maudt (i) e § 9w 9T uqudr (iv) eI
U/ reE THudr (v) e TS/ A e/ 3rs 3 AT

T. g & FIf=eral T afiid IcaTad HRAT $g 83 ¢ 3T 398 a«dr @i v *
THUEAT % ICAT&H o ToIT TUTT dehei el &THAT dal Q93T T gl ATTRTRdT o 918 THUAT
F -9 T o IcaTed & forw Meferfera farer qaeie / mefias 721 2

. TULT TS STRITRIAT

i. ATz / Tohem it =iw FIfeT & forg srantet
ii. T AT AR FITET o for srermr qefie

Y2 TSt fEATEe

V. T ATZA< Fir srafea Frfer & forg sremr qefie




10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

Vi Fao — I Tt F At F oo smfea f{ftay= v F aaf@e TaEs o
F AT AT Refis Frgae F o srer wefie

7z T T 20 / sgr5e a1 Thed [ 31 23 Therd, ST r3e daa fhed gidt & o o2
ATARTeT 28T 1S 9T o a1 e a2 &7 forg JehaT € 3% are-are yam & forg faer
AT g S fAtee faforse Taudt #1 3cared & o THudT IcaTas &1 wid9d A1 %
ary faeTee / fhew % =i #ire & foru faferse srenfiehy £ sraegsar grft =ae aar,
UHY 20T FITET % 0 T I TodF THudl 31 & oy [&feee y&w & a3l
ATAH F ITH (T AT F o sraerk i< faep 331 / sgree e fhew / 318 33 vauat
& FAfAwTor 3 forT straedsh a9 AITET STt a7 TH TR FHT TEEF FT (G 719 a1 2l

g T streras % ura "t famreer % forg Tt v srerffa it gq oot 7efie 72t 2|
ATSTET THUAT 3 7w U AT GOF FITET ATSAL AT T gl HTSTeT [thed § sterfee
& AT T fhew gt g T I 3T (TF A 9T AT 37T EET AT fredt Areav)
ATSAT AT 81 TH IATE o foIT Srevr-37enT i faore wifér areq s=<1 gt g e
T fohem o ST S sTatRra T i ST Foh| ATHTRAT F I Tg ST T8 gl
T TEforT Fith arsfisr vauedt i fFervar 7g g & saw Wt A wafEa gar 81 T s
oo famreer / fohew 3 FUR i 19 97 A% U Ary J9iEg fi #IfEw F o uw saw
2T AT Hefie T AT 97T gt 8l

g T ATaaeh o qT9 dIeel ATeAT il Teed HITET & T STt qofiT Agi gl ATT=rehrhal
F T FEfiST TU% ATeAT % A0 FIET F o0 oo UF A1 g1 TAT™, T AT H
T ATSAT I AU I o [T TATAT &7 | TIRT Al 63T ST T g e e
AT HITET ATSH [ TTATRIRT ATF9TF g1 TH T AT GIREET F 978 U2 &l A 9w
Ffe Ruwar & o TIRT T STar g1 99T ATEAT &l W ited qreqa< o a&dlT ST gl
AT FT FATLT THS & fa@ & 0 ot Agcaqur 81 T8 T3 4T 6T W=ATRET 997
AT & faege o g ST T SART & IE gl gl Aq: el AETa ATsAL arer
THUEAT FT STg AT A0

g T sfaa® & 919 a8 — Tl THUAT & IcITaH 6 [T AUTed e UL gl gl aae —
i AT oy wauET # g U eyt F o e e Srar 8, Set weite it
St RfSrer aaet o wETdt A @ dgerer aRE s et 81 Fuer - oy TEue
AT H ATSAY AT Fd 8 6 TIT A9 I 998 T2 (G G877 T T 1 J0| T99H
Ao 2T & % 8@ ade ¥ U2 1 a9 15 THAT T 27 S THUAT 7 22T A0l 2]
frery arzae % AR § v vie ety £ s gt & S arfeTwdt F 9 agt
21 T AT AT AT IeATad THRAT, TN 3 =9 § i vaudt § sTomT-30emT gt 8
T TH AT T TgATHT ST ThaT g

9 — I TS a1 THUAT F 9 § THUAT 9¥ ATHATST U9 39% ASeUe & A% 18R
9o FA o forw =T wefid / U= it S gt 81 ATl o ITE UAT e G 99
Tel gl Mea® 7 120 ATSHA F FHF HIels aTd aq-o Ao hed FT Jcarad i ot 981
FT g AT ITF ITH THH IATEA il Tahe[ehT &THAT Agl gl TFerT 120 HTZHA o F7 HIETS
FTAT TH THIT il THUAT et i TN & AL I8 TaT AUl 120 ATEhiA dAlers
H FH F IATE THIT ATEh GIT Tacd ATSHE T JTreah &7 8 TIAema= 17 981 § <

THICIT A& § AT | AT THUAT o forg Rt S8 aeq &l i dgi =l &

g T Tgrevi, AT faeet § VAT 530 § T a9 H RATE F 9% 94T J4T 6 =
TATH | T THUAT ST F FqTAT AT o ATTRTRAT 6 IcaTE ATS(1E H 3T Aal § AT
Ive FTHN o THT T ATFRTRAT T IR THUAT F orT F1E I=dTs Uy T2 g2
ff| =0 I § T Sl o Ig ot aarar o7 & 9@ | AT=Ewmehal & THuEl 3camal &
TATFATAT | ITeq e ag A7 T Fri=reredt & Taudt Icarar | FThr T oren
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FIXUT & TTAATET T FTHT Tag ¢ T 73T 3T T1aT FohT 0 IeqTE R § o] a9 § o
T 2l

AT T5ee F wtqud it 2T s8G9 Req a7 yRa a9 i} 577 — grea<ie
FHIT G 2022 #1 51425]F7 IO < g4 T q (&A1 747 6 FfF 927 3.10 # wrferawrdy
FT ATF =TT TeRaT IRTHT § T8 araee g & F=mrehi= scre # sfemmea: v 79
TS AT ATRT ST A3 JART FIT IATET 3T T AT § AT & F I+ T
ST B, 39 IcaTal aF TgE F I AT HHd HEAr AT i 3ta R [eg v
SRINT EIT IATTEd T =T STaT g A UH AETad ScaTal &l Tl & Iy § e
FEAT ST T AN FIT ATY (A (R0 T IeqTat & e sraeaef gl w2 gi, == 78! gl

T8 T Afe sirae® Af9= Io1< & UHUdAT % IITed &7 <167 FdT ¢, af 97 T g a1
AT T sage T ariortoas AEst § Tt & Bt Tl #7 Iearad o fahr & 2
FA § T wriag Rufa 8 & frft score & feeht 3 s & onfaer s & fore dyeirems
H IHHT AT ST AT § IcATaA 3 &t g+l AT U

g & q@adt S | Iifeshir F G=mreia S & I3 w1 “Free / FAE / FT AT
TR &7 F 120 AIEFIT dF F1 G0 / A TG 1 FIETE F FASKT I7AT F GRT
fafafda giardR+ oaudi sad i w1 & a1 140 & F7 ST0q0F F7 F79 997 T1277
g1 ST ST FFIT & [T G97¢ @47 STaT AT &7 &7 4 g7 T Siaa B6Ar T o7 i
Tafery AT &1 el UH THT T TR Feh (A= Seqre % gm0
gfeariia Far AR ST adu § art=ewrwar g Afawtor G o @ g & o
THRTLL T AT TEAT AU oAt ScaTad ATT=RThal Aal #¥ LT 8l

Tg Toh TTTEERTT EIRT TEariad THud 95id [Sega Aaaied g 3T 399 39 §9d ATdast
T qUT T & A1 F9TAT AT ¢ reh e 9 Tt & syl it ana 9 a<
BT A 3T IiehaT H 7 Ua geumiug Rata g 6 gt Tt v a9 T 8 e 78 &
fafere wifas fererarsti o Fima § ofaw & arg Tt & &= I 87 y& e € agt
gTtereRT & form ag giafesa Faar smfea g fF = 3= gy Scarfed a6 3T JaE
T9T F ATATIA T it A & = uF I=a gaar Fi o)

FATT RBaaE TR0 7 I8 9 9a1AT 2 T F7 Tiers arer IcA1e SAters® Hiers ardl Icamal
F o arfursTs &9 7 JIaeama=iT 781 3§ i 7 SN 7 80 ATSHT & FH HIere aTed
o Aertee faATee FT ST 3% fahl A5l ol g ST T & 37 19 SHHT SCTaA Hidd
FT TFRATRT ATAT g1 T 80 ATSHIA H FH HISTS I (hed ATl THUAT I T o AL
o FTEL T@AT ATTg Ul

Tg % foar war g & ferfea Rt frem St a=a firew faser & forw gt 2, & diefe
T o &9 H qg1 AT AT T 2|

Tg o e % TohTe 79Ta g T\ STgf % hed & T1er YaTed grdr & — a%e, JTeeef,
TOCE, el FAIL, T, AT, [, Aiod FT UF a1 THiud Aes / 407 & 9 H
aTHer R ST AR

g T TiuT AEs & &9 # WO F FAT 3T TIEr, e — AT, T — Hesht 3
qUT ATT ATTE S =T AT T AT F2eA o o7 f@Aeaqre A7 A7 avfeh = Aes |
ERE R E R e

g T ITTErT &1 AT 7 o &9 § U o= THIU AFeS 92 €T fF=w fr [iigul

78 T fhew i Refs Areae &t diere &1 Eua & UF Aes & &7 # A7 HigAm
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T.3.

g Toh TSt ATeAT FiT FITET F TR F T AT TEUT A9eS ® &9 § I SIST S0
TR SH — U qCF FITT ATAT TUL, AT TLF HITEIT JTAT TIL, T — ST FITT 1T
T, Tt ohed o

7z & waudY fhew it 7w & gafaa - g 71 fafea, = aqg, = i @ag,
T e ST fhew gqg fFeraret i v RS qT9ET F w7 § oTHe AT e
e

R I FIRT 6 1T ey

T SN A FA=rred 9 IeqTE 3 9019 a5q & 9 # Awferted sy & &

.

Tg T T A8l g T TAudl sar9e heAt $iT TRl | rar §, 93q UAT a¥ g qedi
(Famreer fohew, 9afiE oYy @e7) & At e & w92 A #ar )
THUAT % T T % IcATeT TORAT AHard &7 § FH g SEH AHT9e 9@ T3,
AT 3T AT At grdt g1 fhareer offe &t mag it A i s Ao
T fhewt 3T ATl % Yo 9 A9 st € o fhew o TRt & a5 yoa T &
THTE q¥ 9T T g1 THH T AT Fle T (G g 3 T &l s 3eAd SrAenl I I=q
Hef AT gt g1 ST 6 Ffaa Raas T 7 T &3 81 Baag vear 7 70 smtuq
Ut F U fAfe werd F ARt F oo srofea e senfeh ar gefi=d @ e
IR EIRERIR

T2 A s T i At ared Gt ot serre i fehefht few sie Refier
ATSAL TAT AT F TART § TEAH | SMEF o ITE THT T F THUAT (YA (Fed THUAT
T GIZHT) o IATEA i 9T 2|

Tg o T T SRR THUAT  [orT FAEaE Tt e % 3cTad & o qe=adi
& | gHIHT g, TG AT THE 61 dreret e, fefa areaw o qaftia el q9fza
= g+l arEy #v AfSe e F vaudr F Soared # o syeartad 9 s fiwa F
AT I ITHIFATS G AT T ST 9% AT | @G ST 1T g T LT ST 96T gl

g T THUET FT ITUTEA STTeet AT Aal g oY SHH ATaae T TEqd ScATaT ThaT
=1e H 77 feafea F= faoger avar wfwary anfaer €1 38 o Icared gihar a7 et ot
Raag vers 7 fare 921 frar 21 aeaa § gag 39 T afesrer Fatas ghe 70 gewt
q THUAT % AT T % ScaTed & o a6 9 95"t A AU 1 31 & o
AE AR B = wefae #atr frffes, e 99, o, 9 ol sames whrar £
0T HFTET 6T 2l

“gaTEl T FlfeT 1] (507, 57 7191 # J19 UF FIF7 T419T Tlad ReloT ars+< #
T TTHT 3113, Tee ST F9T 1T T A5 H FTFRT 13597 a7 & | TaUaT #1
TF9TeT TIT F ITTTIRT 134T STTaT & ST a17 7 qTied da712 97 71875 § 12T T7aT & | 78
179 FIT [@Fr2rer el #1 77 [FIA9arg IF7 [Fed] FI7 13721 % THT TAT (AT FT
1T FXT THT TYFT AT % JFRT T2 [FHT FdAT 5 17

g T 3T ScaTesh  Tg AT =Juq At g o B § s el 7§ w7, [t o,
T Them ST GfehT aTRiT omfaer g1 =98 a8 AT Jarar 17 g & arft siw giaest
T A ALAaral ¥ @R a7 gl 3H Y& Ig dogd eate g o e =2 SeAN
T AT F ITUTEHRT GTLT FAIATE T2 IcqTa TTeRAT TF 31T 2

7 faeger Tree 2 T wEudt & v v wga (e i / 9 s et arsa o /
T TFT AAHT F THR T T FT € 3T T AT g "qewl F Afae aRiaad i
AT % AT THT THE F TUET 7 T A0 A8 § AtAqe fi7 ey srfafema
ST a1 ST &1 v R AT qaw R arew | F=w e daw e S
qHAT gl Aq; BATE TAFR FT Ig T (&6 THUAT & T TR 6 ScATad § AT
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STRITRIAT AT STHI UTerq 8, Mdm g1 T2 T6H Hiaaq I Th1e e F1-9 s
THUAT QT A2l 8 [OTH TEHTL ATSH i ST&Id il g ST Je] SN I Tge & 2l

T TIEERT H 39 [Ra9E TERRT & igd gaaTs & T J97 Teqq UH A9 3are
T F foro syutera g3 3T A= qom Si=nter oY 39 amiee Scared THhaT
S TEQA FA 6 TICE AN F AASR [adE TAFR Ty (degd qAEEA feoqfort
TIZHL TH G § FIE AT Agt & IT0 ¢ T Fwaa seare vt § f&fore senfadr an
LT T STE2q gt gl STafh Ival [eddE TARRT § T T FIT Tacd Icd1ad Tl
I FIXT ATATS T2 T4 IANT o Toosped THTT ITATEA THRAT HT IATAT g1 T 3T T
SERT § Tgel g 29T & 37T IfeshT<y 7 49 29r+ % forw qome & ©F vaued & v
TR T ICATEA THTH a0k F gram g oae Bdag 10 % =69 219 &7 @9 gl g
T ST T THIT YT o THUAT 0l fafse et &7 Iearad dgi (AT ST Jeha 2|

. TTTRrRTET T T T=Ter TiRaT qiRaet & 27 3.10 & o fRaag e g & o
SoolE & el § TR &7 €T IHT et & 91 3.15 &t A fFemar Srar g S

aTe fReTE 3aha

“3.15 3917 # 1397 </ &7/ F&T / FIgdl / SFHT FT T FAT-T 3T 57 81 T
UF g1 31T % I7 FHE & [F# ST 1 I JEIAT & A 5T Fg aFw gl
qifad ST awA191 [FITATS FT TG & ST T 1% T T1e107 a77 aFdt 51"

. TH TR 97 3.10 § MgiRa T=1 TRAT 1 T | Jai 98T ST Tl JT 98T ST
TR 3T IH 3 It & 97 3.15 § Raiia =i & et 9g7 =7 91 u) =
Ha § TS T AT 567 — GTeeTd (1) qTHT 7 Seqeisn gaer & Aot = «F
T&@mT StTaT & Sae o9 &1 Aoy o7 & =g 2.1 ¥ 2.6 | Si=hdl Tiawrt & o
FIA I ICATGT Al ATHA FA gq AT I FT TRATIT FHIAT AT Tal g S
T 81 99 7 7g feoqoft fit & VFaer 7g a2 T ared #1 i uE 3o F qey o
sifaw =9 | 5T 9 21 39 IR F I F AR H FH Aal aardr gl MG = A
2.1 % 915 § UHT T Al g o8 A1 el At Scare & Iy & “gamar’ & et
o= & forg sruferg |qw=r S a&ar gn” 99 &1 98 Aoy o1 & caeit sgese 2.1
ffrg #var g T 91eq &1 e Faa vw e 3aare F fow frar S g1 qet,
9 IAIE & HIAF 6 [0 & [T Hils ANGT Tal § ¥ 39 Aqoed H 3T Icq1 il
AT FHETAT T AT 7 T F:12 sraemwmar 981 g1”

. A JATAT, THT— Greqe (A1F) F Gaer = 714 % T8 @19 a7 o= G ar % of=mde
ITE” § FE T, AAw & T THT IATE T Tohfoqs &9 F UHT AT oTiHer giet
AT ST T AL AT SAAT-3AT THIA 21| ATk o HARL Thel FHIT A1 aATdT 2|
T 7 Tg UTAT TF "= 2.1 F 91 H UHT FE 91q A5l g S 39 S¢ITE % HIAE & (o0
Fls ARG & FLdl g1 Faod qg a7 o qred &1 At et 3came & da & sfaaq:
FhaIT SITAT &, ERTT ST & &Y & a1 | £ AT 7al #gdl gl dg=s8 2.1 F 91 | [Hfara
&7 F UHr FE 979 q81 g O A9 gy Faqrs T iqiE wWaar F g F oo w3
THAT ST FHAT 211

z. ST TAT IENA T & [t & 7g Aega o1 g & @i some wrt it A
THRETAT AT “IEIY FHEAT T UHT I 10T 981 ¢ oo fF=mrehia same % s #
Ire AT Rt SO ST o o fRaag e 7 @ AT gl

3. g T 78 off &a= & TEAT A1 & a¥e SN &7 qifed arandi e am = giaera
TSI TREAT &, & HIUT *** AT & Tgd FH FHAT STANRT I HF HIAT I2T gl a9 FH
SHAT ITANT I TATAT F THT AL SN Hl Fadl A herl I g1 AT higd FedAT
TET § T FAA IAHT &f IcuTaA AT § Forg a8 aTeie § ToheTd &1 F O Toh 3T Y
IcaTe FoFedT o IeaTa ¥ fasht o ST =Tel T 7 ¥ 9F, TAH & SATErehTer UH 3T 3
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ST 9ga F7 A0 g1 a8 [ 4L Y 3 arar Adrae g, e arted A
T IR F AHAT 3T AT Z1 % ATao[ AT IcATE TR T STAAT ITATEA eHdT
FT ATOTSAF & | TITIUT A5l F3d @ 12 &l

7g T Tt & aielt fomree foreree () frew & iR vauedt & a+dt sy ot
g 3T T TN & I qAE At gfmr & s § Gt g i feedt, areaw
AT AATT FT TEAATT FLh T Th1C / FFeq oF THUAT FT I Fed i 9T i<
AT g 3T SA | S FHq sl ITLFAAT 6 ST THUAT & (A= TRl hh g
#1 g AT IFRA Teee F [Rorr i a9 grHer § FE T Rrwdr a2 8

g T AT T % THUAT &l T TF a@ F7 UF O H AAT Agl AT ST T ST qTH
ICATE T 6 FL T T TZIA H TE1 7T 101 31 et 3eame ohTe =t amge T| J
FAA e T TAAAT g FFITh [ & (o7 aeq il THd & & 0 100 Siaera
TLIETOT FITAT T AR HTAT SATARTE Aol T

Tt eAf srafer % forw smergs & T SUSsH AT ATKEST T ST H FTRN T AT HT
qqT FAAT gl = | AL W@ & &0 Baag Tl g 79 w11 $5 31 31
Toheal T &l T | & AT SAHET F ATAET GIT [0 [T & STa Teiens aiga
T AT A 12 IHTE TR 6 Fael § AT LA & AT Ieg, ASATA T &G F 14T T47
g 3T TH YEE TgA AR 95l gl T &afd rate § 9 ITg Yl & e § 10 ¥ 77
A1 g AT Srg AT | FATAT AT § 3T 7 T G849 ANT Al gl Fad AT 10 I
THRT % Hay # Ay srafer F e gatey s gu 8 S dierers off enfae § she ¥
T AT AT T AN T AT T ST ¥ 8 AT I SRART IAFT ICATET il § e
gl stime A AT T0Ta & T s Fmd aga 79 8 S Raag TRt F =9 a9 A HqoT
ZEAT & T I gegatda Icare g A7 UH AT 3Iaare @ fSeH S=aaT Sttt ste i
AFLTFAT 2

TH AT I FAIT HIETS | FH 6l e a1l THUAT &l IT8L TE %0l 7T 6 gael § o T
THUAT 5 SN T IATEd THUAT | ATSTF € F TTAeATIH T A6l 8 A< dadrse
T HAAT F ATETT =T IANRT FIT IATRT Tl [0 AT T2 3, 7 Are Far S i =g
SRINT TN T9T T8 dadT2e 9T STt T2 et arq 9% o= fvw f39r 100 9w &
FH il &l hed afga e 390 wiiRed & T30 9% e G afhaegr
areft, 5 w31 famaw, 2021 & srama afaatea |t 8, =93 SR a7 ohew Arers are

THUET FT ICATET T THdT g AT Y 7T 2

TH T2F % grd gu A o o St fafaames #rde & Jiaw a«ft Jiers it dareEt fhew
Tt THUA & AR siv argfF Fwwar 8, 7z Tre G s G At fre Jer arer
THUEAT T THTT THTATHE T2 ST i [FOuars grdt & a9 IH AT ScaTad Thar
IaTed AT STaT 8 ST F aEdteRr ST arfrtoas =9 & giaearad gt 81 a=fe
FATT AT T AR F o stfers Sugea grdt 81 o "afea Raag e g
TR Wiers St THudt 3T AwTeet & SAqa 39T 3 F Hia¥ =9 I G IcqT1ad
FT ST TET THUET i THE g g1 TH TRN g4 id Baag qerw £ 9 sragrd 7@l 2

ST o 1Y & AT 3caTe Tl &l a18Y T & gdas TAH & THl T SIEaiaid
B s =Ry T uw Hfiffa Scare F a9 ouwT IR’ F o e W afa
gt &t qfE it ST ARl

77 T Fa AT & TATIAT F a7 FIEHT Dl 79 § T@d gu e 7 o Tt #ir
TRATIOT T U ITed T &fd qTSiT 6 [eior & TASEre q979 & A 6 qoaqT &
oo drefioe wgfa a=t 81 s TRiua 1 Faa =80 ugd A1 &2 § T@d gu e
ST ATRY 3T SATEeTs® &9 F Afed 3T HEA T8l aara1 A7 A0 7+ Baas
TAFTL T AZ AT T TTEUA AT T i TRAmeT i avg Berea fFrar smr =gy
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AT = SN g AT 98 B T fEiuT # age @ SEr J1gu, Eega
ARTem® g 3T T T3 F 1Y 3T YIS | TR g oY THfU 28 Jwardhd har

ST AR

. STet a% gatea T F foro fhew siv feis argae &t 7iers & onfie w3 it o7
Raag Tt it Wi 7 "4 g, I8 Ale AT ST % q1erE a9 @90 gt § 99 AT 5
TS & T 919 Y TS SAEA F AqAT (A HIeX) H N aqwT ST+ § /7T AT THS
ATY % AT ¢ 3T ArRfT T Aot ITH orfAe g1 STl & i AR a1 e & e ar
AT qUT: FHTSA B ST 8 AT A0 g1 AT 81 oTd: FHiua § UF T #7196 & €9 |
ATHAT T HIETE FT STTEA it FlE T&d el 8l

T. STreraTT T sTfegf=ra T ggfa =gl =iw 3tHa § &fiv uaie g a9 oy a7
FATIF ATIGES] I FAL HLAT g ST (A8 (LT o oI HIa oA (a1 &l ATHST Fd 5
Y =9 97 Raag TaFl g7 AN % ST $F AT9eS] H ARl 3T AviHd FwA Al
SRSt AR

1.3, AR g o

ST [T STt § Tt & e afeariua B &

3. *fAFRTHNT 3917 F7 ST, & ToT & ST qGT & [7911ad “GeB-E 4 137797 (Ta7a1)” & |
‘G-I AT [@FF79T F1 9% &7 & ¢ § doF-"Felaq @99 qid] @399 FRES
foem”, sreifae faarger, f@arae, @ feeq, den-gefaa fididl fbea, a7 3 @ @7rFe a7
FICE AIRFIT (o7 3 F18 & 9T TT7 77T & | T8 37917 UF F9199- a9 @777 & St [afaa7
FAGI 7T 3% JIIT F1 THT F77aT & | [FFRTENT IT77 H TH] TFIT 35 TIAGH] ATHT 5 |

4. GFB-FIGT A7 TF Tl=901 ST ag-g7111 TrEHT 8, 51 1910 7 #2317 G781 7¢ T F
[T sr@ef & 1 3T 1 FAT-ST 77 7 GrEd1 g1 & 917 (i) qidiaarae FeiEe (fd141)
feem, (ij)uFsrafaa q2a, ST (i) T T | gidiaaraT FRiEs (7)) Fiaai,
FIGIERT IT #7155 51 TFAT & ST Zq%1 FI2T3 TIIT & STETT T SAT-TT g1 GHd1 & | T8 TT
T TlerT Tag qT AFerT 7 [FET [FaraT arait sfs # &7 § 797 & Trdl 1 T9a9T 77T F
foeq ST Reflor @rza< & d1= @937 S7aT & A dad: I8 4% Jeiaa [@evar # ard (%7 7
FTRT 5T 1l § | ReAlsT @177 #15 #1977 77 F1% 92 (%07 a7 15 377 GrHd1 g1 a%ar & a5
[T ST HIT 82T (@97 577 |

5. TaUFT #T FTTed 17141 (567, 37 711 # d19 UF ITJFT T9197 Tlad Rl arga< #T arq
ATFT IcqTIRT, ToT HIT IFT a7 ITHIX TATET H FTFTRT 1337 T1aT & | TTTAT F1 13977 T
FTIRT 34T STaT § ST q17 7 Fllea @918 97 FI5T2 4 F12T J7a7 & | Tdg [H79T i @7
2T FT 77 [FATaTT TFFT [HAT T AT 35 JFT TAT (BT FT T FId THT TIFT AT
F IR G [FHTFAT

6. FrIT gTleT FEqU Hargew ERE sfafaam, 1075 #1 aqgt 1 % A7 3919 # Javia
FIFT & | TTAFHIFAT 7 TATAT & 13 3077 713 Ga19d 2R% F1S 751 & JIT T5 arar=ad: 3919 90
90 # FTIT FFIT TNT & | TIEFFIFHAT a7 FIAT & 13 [FFerdiaT 3car [Aefatad @i
FITFIT #F Saia ST sraTaT AT ST ET - 3919 90 90, 3919 10 00, 3919 90 10, 3919 90
20, 3920 99 19, 3920 99 59, 3920 99 99, 3920 69 29, 3921 90 99, 3926 90 99 | HIaTIF
FIFIT FaT AIFAF & HT TTATT ITFHT T [@FFRTET 39717 F FT° 9 areq#: 7 751 &7 |

TR F =TT Saare & Ty, THIu S 9607 a5 & 999 | oFF [Faag Teae
ATEF T AR AT Feoafort efiw FF=mt 7 arae=gas s it gl

STTerERTT o T & T ST THUT & qae § G947 Bads Tl g0 e T&8qd wied H7
FFET TEE AT ATl IR qle F7d ¢ & o077 Baag 1aar 9 Icare it Fg fFerarst &
AT T A4F THIUT F7 g&=qra B g [ F s gawr & qa77 Tie fBFar ST awar g1 =y
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10.

fEreroaTe et ST ST 2T § ST Sve ST UgdaTd dAgl A9 ST 99l gl Faad Icaa
FAA ATT TN F AT IT AT Bl 8, T ITH UHT Fle qEHATRT FATAT F&l gl ST I
At T T faraaret & e FwTAT g FHE SAATar, qAw gy A2 Mg w * forg o
e qre qg1 o o g T F feEh F 'we 3ears 98 2l

=HF AATAT, RaaE TR F Je=qrad TEU 9gid | 39 g A0 0 A8 et o
et § ARTa 3T FIAa sia<i o AT a7 & forg off wgr 747 =M Jor, 97 Raas gereTe st
AT I MY |18 % AT 99 219 Hl (6g Fed ° w6 78 7

eI F =re] 3= @i AT e werermt g fh o st 3 arere a7 3ok et &
Aeaforfag fiEue dfes o & § aTfe fSopa e T & e 9% THuT a1 q1ed 3
&7 fa T ATeherT T3 ST e

I FIE

T
Fferetor s oS el e o = T
., TR
. T ot = TrefafeE

F1e Tt fhew oY = Free

THUET [HeH & TR ferfaa (a9 7 fasr fohew) ar

-ferfea U

11.

12.

13.

TTTErERT o TR ST I FATeT TRl T 36! IcqTad TE i hl AT & o =] IR 6T
IeqTa TTRAT T A/ 9% T AT o o arfererT & == § Aaiaest g Jacd Jeqraet &
IeqT & AT Il IATEA Tagid bl | ST 6l g | IcATad AT it S F qa1 Foaqr g &
THUAT T IcATEd TERAT AHaTd € F AT T SEHT UF AT THRAT 8 (i) Fifed |Jiers $iw
T ey &t T e &1 aifed T, (i) aifea RS areag, (i) =7 241 & §= 0F SugaE
Ff¥a, T A T SUFT ATEA # Te AT 7S |

ITATE TIHAT ST THUAT o ITHTEH (o7 TFT [ATH Heahi sl ST | 9qT Foav g o Tt %
ffamTor 7 e et foATEe Fee (FEET fhew) ST siad: Aferd 9 9% Us JTHaed & &9
H A1 U AT ATt ot F ' H A°0 & AT 2, T8 UF Feles e (HIATHIGE AT Grefiaiien)
7 Five Toher g1 TadT § T THUAT & Fited TART & STeM 9T JHhT JIeTs, W7 3T e qahei et
fATIATT ST BT AT | AT il T2q T Tohed ST Refisr 147 & = a¥ar Smar g
AT 98 Ao AT Fwar a7 & o siaa: e uw siaia gr SITdt g1 ST g aTel sTefed &
TRTT AT ATTT TN 6 SATETE TT STT-3TAT gl Tohel g [XATST ATSAL FITST AT el ohed a1 Fie
I ATHIAT BT ThaT & ST ATerd Tdg I A Toa A1 Ti==T e F FTRT ra T ST g1 ST
e fewte 21 Sar 81 Refts sreae i e off S vy 3 afera s a2 e et )
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131.

132.

133.

134.

135.

T SN o AT I H AT 6 AHST 1 AT F2A ol T § (AT & F 1 oAz’
AT “Aeratea” ol &1 Farer =T om o qie #3d g & =3 S &7 w1 e =i
AterAIfea famTee &7 JTgY Al fhu e o Faer ® I I F F207 § Sy F7 TR qgl
ST FRaT 2

T SN A O Tehed TATq feoaforat # 77 srqrg har § T sreafarss srraetaar & dae § 39
T o Segi oo Wia 3¢ § fra, &7 fRameor i grer /gt fFar w3 om arfger Jre
Fd § T ST T ST T qreena et stfeg=er & 27 31 § &7 747 g, sieatesh quwiaar &
ey | FIE AT AU TH TEATAS T ST FAae ST w4 & 7 &1 & fraw fBFFar S gl
T AATET, TIAIAT F "aer & feoafvrm afy sov § € w2 off siiv 57 o7 Raag Teemt &1
af=Ttera 921 3T T om g7 e &, wrteesRr 1 98 A= g T sreafee raear | "9t
ST T T 3L 3 T & LA ATT AT AFAT 39 I [A=1E o0 ST & 6T IT47 2

T SRR FIET A AT ST 36T 1T o fo S92 39 ATl $8 Scaraahi/[Matast F Ageaqor ga+1
fRaTe & i T 3 SEeRT ST qere T8 fRar 21 Raag weserl gy & T gear
HATI TR FTT AEeAT ST T 6T AT &) TTEEET S0 71 F3d 8 6 =3 ST o
qOT U ST H AYT AU H oF LT AT 9¢ ST g Ped yoqa & 1w & &t
sTTiorERaT g F % forw & afers Tgers 99t off| a8 Aie w AT §9q g & o s T
AT FT SIHA A0 T €T Ieorg T2t FFar € o o2 3=2i frame e 81 s S=ier g 7
g F37 & o0 RalE 92 #iE 91ed Jgi AT T47 ¢ o S o arel Scaraeni/ At i Faid
FHT ATTFEATT Z| TH ST F hET AT F AT H TTIERTOT TH 90T T e (FALITor el T
feurfa & 781 21

STgT @ | SANT & IcqTEh1/[AITaah! il [HATd A f FFaaaar oY [eiwor & dae § a5
FT WF g, TEEFET UH A\l 8§ [Fatq fimag & feaaei=ar § = F2d 8 g [aias i
ATATTH 6 19 U THITHULE TIAT TAqd Ha el aedT g 3T IRt o sAfersaa= = a1 aahd
gl TE IATEH/AATaE R Ag T a9 % AFGERE H AR ¢ o A AT FEta fiwa
FferaaT g 3 T & 78 aqd #3d & & 7 Faiaq fima #1 Feir #2 #=1itF 75 396t
e &Y | F7 Fgior w37 & forw yrfeeT & Fasrieene § omar 2

z. e wa R

Raag Tera=l g7 o U S, Iy FAE T THIO AT v IwR dwved # Rt
R0 U ST ST TR0 T ST IR % |9l Iqesd AT & SeT 9T JIT qTed Ud =q
ST AT = IAN A TATIAT * e 00T F €7 F qred i 3Tt qRumHT afq +
fReor F sme w7, Frfee FeRd 9% ag=d g

i) qFHE S § e see () “Sew-aafe e (maed) &, S
TOF T “Geb-AgT=T qrefifaaea e heq” | “aafea farea, G @
e, “Tom-argfaa T e, “aq 7 faew B’ guar “sies afwaa e F
®T § ST § FATET FATAT g1 TG IATE AT TI/ATZAL F A1 U A oa-aee Fqea 8
ST At gagi a2 =9 SN & At <ar gl =TT seame # T iadred FeEe
Tohed T ITTRT LA gU I9TT T ST Fael A BIH § AI1d T 70 100 ATSHT F F97
& dT=TT fhew /rers arer oY e 3 Tauey ot )

i) Hag 3o 7 AT i T2 Hag aequ oY =9 SN g AiHa aeq Ireaadt Haamaet,
1995 & =+ 2() & Hag ¥ TF @< &l “TH a2

i) ATTHRTHRAT TH IATE FT THATA IATEF g AT Tg AATT IaTe #1100 Fiaera g
T=ETRAT qreaaret Faamadt, 1995 F Fa| 2(9) F dvaviq Ifeatad Araedsharsti i
T FAT § T Tg AT areaardt Faamast, 1995 % Aaw 5(3) % dvaiia wTs
AALTFHATSAT I TIT HAT g




46

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

136.

137.

vi)

vii)

viii)

Xi)

xii)

3T & ATl 10 IATaH !/ FATTRt § & 7 Ioaahi/[Fatashi & g7 993 290 § 993 qeqa
T AT AT g1 Y Tgd AT |

HaE 9 F AT il JOAT | ST ol AT | FHI TS g AR Tg AT AT A H Icq18
S /T T AT § Fgd ATIF 2

ST T Srater & T 93 SART % AT 8 § agad AT g8 aF AT ols g 3 S
T Srate /e SN T A [REAT 77 4.97 TIA9rT 2

AMEATAr T TgT HIAG T A qAtT F w2 A Faer T i 7 w9 g e |
FILOT & B SN 6l 10T § FIdT 2l Tat 8l 38 erar, fasht fiwa et it [ safer
F Z Ty it AT 7 ofF = 2

STEl @ BT UM & ATTAF ATTEST T TH TR & qred & TAE w1 97 7, Fafefeaa

Ao 9% gg=T @ T an

F. IS T &A9aT ITANT § Afq 7 T dAafer F = FH e g g A+ A
srater ¥ =aH ATET ®9 7 gig g5 g1 AHar 7 IUTN I 1g w7 F FH gAY
Y AR T4 6T Aty § 13 Tiererd &7w7ar ITFET 9¥ F:1d F &l &l

g, T AT & ITH ST ATAGLAT § &1l 0l T AT 6 T q1ag g5 @ ATheT ST
&1 srafer #§ = e ad it gormr 7 41t o 2

. X SR &l AT AT T @ty I g gl =T SART Al 99a e 1 g2
& ST TS T2 GSM 9% TEaT TTAhel &id ol T STATe o I SR gl

. HYA SRR 6 FHATAT 1 FEAT ST ASTG § &1 0 T AT F R FHT 308
g T ST A Ifq =Af<n Searaswar # off afq i T 3ty F I FHT AT 9
TR ST T AT § THH 91 gs &l

HYT SART & ITIET AT o6 TROTHEAET i g5 gl &l qIiT agd ATeF 2l

iR = fReft srvr wvret, foreres shreor =e SRR &y efa v "t off, & "ae § sy
TAFT G TR0 0 STt 1 ST AT g1 VAT IS FEH Al g [oreh HILT T IR
T &I TEATIT ST T 2rar gfl Ty =6 Hehd a¥ ag=q & & =g 3= &1 afa
Hag T & qTfed ATATAr & FET 98 ATs TE 2

TeATdT 9o Sied H gl TeAreT [ AETal &l TTdarerd qgl Hdl § diod wad qg
gAfaa Fzar g & ame § s StHa fid 9 gn, TAwiel & 916 T ATIH
e ST Taa=Iar adl eIl aifh o Std fadl 9% Jag Tegat F7 AT HT Toh ST
TSI H agax Sfaeadl gt Fam

TATHT AT 92 TATT & G H, FTAH TAIRT 9T Tl S[e FT TAF 4-6 Tiaerd &
AL F g1 TTHRET o AT | o9 6 Tfaerd it gieg it str= 6t g, e esmaasmate
9% 0.006 ST T T TS, ST E==rehie 3eurg &1 s J=h gl

TSR g Al FXd & [ ST ol L&l e AT i 9T Raas Teal 0 sttee=aq =har
AT 9T 3T ITeA, AT 3T IHF FIEUMTHT TG o Tgll T THRTITHT TAAT I FIT & [T

T SN, §93 397 & garamdl, Faiasl, @St a7 o faag Tl & 948 a9 &ar
TAT AT TH FAIHTEeAT F dag | qTed, afd ST FOTHT G i 1= il &AT FLA AT T8
TRT FA F AT TAT TH ATATAT o FHTLOT THIHF qTed AT 8 T ST 3 ar, JrfarareT &1
Tg o= & o aTeaerdT e[ee AT ST rae T+ g

AIATT T FHAL oo FITH T AT | T@d gU, TTAFRET qTed & qIS 317 &1 & AT § &
FHAL o I T Y[ AT ST T FHRTeT Fd g qTieh = SSANT &l &t T9TH i ST
Tqoh| TEIATT, TR s LRI GIT 30 §ae | S 0 ST Aret strerge=mr it fafer & 3 aut



[T |—@ve 1]

HILT T TSIA . AHTYTL

47

Fr rafeyr o 7T Fag <90 % J o A9aT qgf § HATq (70 T Hag gl 6 ATl 9% A= Jad
FT TS Q[oeh ATICTRT o FieH 7 § Sfoaterd T F Fra qrea<redt s v it fRrerier #3d g

[ qTIraRT
[GRIG
*.9. sfief e ;f';:r %QTEFI' IATEH Ty | gRe | HeT
(1) (2) 3 4) (5) (6) (7) 8 9
CIEUERIEN]
FALTEE
e =T
IIANT FLd
SN
T
sot91000, | T
T wEH =17 HI9TT FUA
39199010, ﬁm'\r =4 S .
e R R
39206929, T ® il A 2
39219099 N
e Hrere
CIEE:E T
T
THUAT
T 81 *
EIERIUE: IR
FTET Toh-
R R I I N [ T I
&. for.
gt i & |
=fSee difzar
3. |- ikl A | A & for, == 12
ST,
ATATET AT G- | AR
 Hetae
4. | -F- TR - | - Frfe, 942
ST,
ST sffett =
5. | -=TgI- -agI- - | -Agr- oo 1824
for., == ST,
T A
O - T o




48 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
9TETE TATT R
7. | -=@- -TRI- gr- | -Fgl- | SERemar & o, 119
1 ST
e EE R
Rfea =1
8. |-=gI- -TRI- - | -Fwl- & Froer . T 119
1 ST.370.
R EERET
9. |-=gI- -TgI- - | -agr- | #fefeem 201
for., == ST
SRR SERS T
10. | -F=i- -TgI- - | -agr- | #fefeem T
for., == ST
1865
S R R R
< & |
ST 1865
12. | -Fgi- -Tgl- Fgl- | FAATAT | HIA ST,
ETER]
EG

* feasv, 2, @9, 7137, WWWW#@W&OW#W JIEET, FA1T REcA727,

HeerrEss, &1 (3975, TFSIHE, AT AR 27, vlRfas, disdidl diciaieT a9 aen-gafaT [Feat ar
[AFRTENT 3c0T7 & 1A & ATHT TFT 1397 737 51 39% F7al, Recdi7eq [FoH, G7-#21d (BT i

T ] (e ST 8o qgTaT IcUTE [SFT [RAfr 121, qig, s, anf@ sa d44] e #t

IS FATET STTAT &, [FFIRTET 317 % 313% T TI5T 51

3.

138.

AR it s
=H i\ ST oo 8§ My st & Mg F Geg srhier == siferfeas & &a smaemEt %
AT HIHT [, ICATE AT TAT FT ANATT ~ATATIEHRLOT o6 THeT %6l ST TRl 1|

F=q Ta=y, s arfeemr

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)

(DIRECTORATE GENERAL OF TRADE REMEDIES)

NOTIFICATION
FINAL FINDINGS

New Delhi, the 28th December, 2023
(AD (Ol) Case No. - 13/2022)

Subject:  Anti-dumping investigations on the imports of “Self-Adhesive Vinyl (SAV)” originating in or

exported from China PR.
F. No. 6/13/2022-DGTR: - Having regard to the Customs Tariff Act 1975 as amended from time to time

(hereinafter referred as the Act) and the Customs Tariff (Identification, Assessment and Collection of Anti-dumping
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Duty on Dumped Articles and for Determination of Injury) Rules, 1995 thereof, as amended from time to time
(hereinafter referred as the Anti- Dumping Rules);

A. BACKGROUND OF THE CASE

1. Whereas, Pioneer Polyleathers Limited (hereinafter referred to as the “applicant” or “domestic industry”) has
filed an application before the Authority in accordance with the Customs Tariff Act, 1975 and the Anti-
Dumping Rules for initiation of an anti-dumping investigation concerning imports of the Self-Adhesive Vinyl
(SAV) (hereinafter also referred to as the product under consideration or the subject goods) from China PR
(hereinafter also referred to as the subject country).

2. And whereas, in view of the duly substantiated application filed by the applicant, the Authority in accordance
with Section 9A of the Act read with Rule 5 of the Anti-Dumping Rules, initiated the anti-dumping
investigation vide File No. F.N0.6/13/2022-DGTR dated 29th December, 2022, published in the Gazette of
India, to determine the existence, degree and effect of any alleged dumping of the subject goods and to
recommend the amount of anti- dumping duty, which if levied, would be adequate to remove the alleged injury
to the domestic industry.

B. PROCEDURE
3. The procedure described below has been followed with regard to the investigation:

a. The Authority notified the embassy of the subject country in India about the receipt of the present
anti-dumping application before proceeding to initiate the investigation in accordance with Sub-Rule
(5) of Rule 5 supra.

b. The Authority issued a public notice dated 29th December, 2022 published in the Gazette of India
Extraordinary, initiating anti-dumping investigation concerning import of the subject goods from the
subject country.

C. The Authority sent a copy of the initiation notification dated 29th December, 2022, to the embassy of
the subject country in India, the known producers and exporters from the subject country, known
importers and other interested parties, as per the available information. The interested parties were
requested to provide relevant information in the form and manner prescribed and make their
submissions known in writing within the prescribed time-limit.

d. The Authority also provided a copy of the non-confidential version of the application to the known
producers/exporters and to the Embassy of the subject country in India in accordance with Rule 6(3)
of the Anti-Dumping Rules.

e. The Embassy of the subject country in India was also requested to advise the exporters/producers
from their country to respond to the questionnaire within the prescribed time limit. A copy of the
letter and questionnaire sent to the producers/exporters was also sent to it along with the names and
addresses of the known producers/exporters from the subject country.

f. The Authority sent questionnaires to the following known producers/ exporters in the subject country
in accordance with Rule 6(4) of the Rules:

i. Xusen HCR Digital Media Co. Ltd.
ii. Shanghai NAR Industrial Co., Ltd.
iii. Ningbo So -Fine Paper Products Co. Ltd.
iv. Tongxiang Zhenxing Industrial Fabric Manufacturing Co., Ltd.
v. Zhejiang Tianxing TechnicalTextiles Co., Ltd.
vi. Shanghai DER New Material Co., Ltd.
vii. Shanghai Hanker Plastics Co., Ltd.
viii.  Jutu Technologies Ltd.
ix. Shanghai Unisign Industryco., Ltd.
X. Avery Dennison (China) Pvt Ltd.
xi.  Daoming Optics and Chemicals Co. Ltd.
xii.  Foshan KL Decorative Materials Co. Ltd.

xiii.  Guangzhou KY Advertisement Equipment Co. Ltd.
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xiv.  Guangzhou Tome Advertisement Material Ltd.
xv. Guangzhou YuQuan Composite Material Co. Ltd.
xvi. Jiangsu Aoli AD Material Co. Ltd.
xvii.  Nantong Baina Digital New Material Co. Ltd.
xviii.  Sunglobal Industries and Trades Co. Ltd.
xix. Tongxiang Zhanyi Trading Co. Ltd.
xX. Zhaoqing Southern New Material Ltd.
xxi.  Zhejian Yiya New Materials Co. Ltd.
xxii.  Zhejiang Ganglong New Material Co. Ltd.
xxiii. ~ Zhejiang So-Fine Self - Adhesive Products Co. Ltd.
g. In response to the above notification, following exporters / producers have responded or submitted

exporter questionnaire responses:

iv. Jiangsu Aoli New Materials Co., Ltd.
v. Xusen HCR Digital Media Co., Ltd.
vi. Guangdong Tome Ad Media Ltd.
vii.  Guangzhou KY Technology Ltd.
viii.  Zhaoging Southern New Material Ltd.
iX. Zhejiang Fulai New Materials Co. Ltd.
X. Shanghai FLY International Trade Co. Ltd.
xi.  Shanghai NAR Industrial Co. Ltd.
xii.  Avery Dennison (China) Co., Ltd.
xiii.  Zhejiang Yiya New Materials Co. Ltd.
xiv.  Nantong Baina Digital New Material Co. Ltd.
xv. 3M Innovation Singapore Pte. Ltd.
xvi.  Tongxiang City Yizhan Trading Co., Ltd.
xvii.  Guangzhou KK Advertisement Equipment Co. Limited.
h. The Authority sent questionnaires to the following known importers of the subject goods in India

calling for necessary information in accordance with Rule 6(4) of the Rules:
i.

ii.

iii.

iv.

V.

vi.

vii.

viii.

Xi.

Foshan KL Decorative Materials Co., Ltd.

Zhejiang So-fine Self-Adhesive Products Co., Ltd. (So-Fine)

Guangzhou YuQuan Composite Material Co., Ltd.

3M India Limited

Aditya Digital Technologies Pvt Limited
ASM Marketing Pvt Limited
Gita & Company

Koncept Polypro Pvt Ltd

Mars Polycotex India Pvt Limited
Maruti Flex Pvt Limited

Mohit Impex

Orris Overseas

PV Media Vision Pvt Limited
Rextone Digital Limited
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xii.
xiii.
Xiv.

XV.
XVi.

XVil,
Xviil,
XiX.

XX.

XXi.
XXii.
XXiii.

XXIV.

Sibco Overseas Pvt Limited

Southern Agencies

Sun Sign and Technologies

Tech Nova Imaging Systems (P) Limited
Avery Dennison (India) Pvt Limited
Flex Signs India Pvt Limited
Rudram Sun World LLP

SignMax Exim Pvt Limited

Vision Trade Links

Wonder Signs India Pvt. Ltd.

ITMS India Pvt. Ltd.

Silver Sign Pvt. Ltd.

Shreeji Polyplast

i In response to the above notification, following importers have responded or submitted exporter
questionnaire responses:

iv. Gita & Company
v. Sibco Overseas Pvt Limited
vi. SignMax Exim Pvt Limited
vii.  Sun Sign and Technologies
viii. TechNova Imaging Systems (P) Ltd
ix.  Silver Sign Pvt. Ltd
X. Vision Trade Link
xi.  Maruti Flex Traders LLP
xii.  Southern Agencies.
xiii.  3M India Ltd.
xiv. Plasto India Pvt. Ltd.,
Xv. Maruthi Associates.
xvi.  Sirohia Corporation
xvii.  Shree Balaji Polymers
xviii.  Ajit Industries Pvt. Ltd.
xix. TechNova Imaging Systems Pvt. Ltd
j The Authority sent questionnaires to the following known users / association of the subject goods in

India calling for necessary information in accordance with Rule 6(4) of the Rules:
i.

ii.

iii.

iv.

V.

Vi.

Aditya Digital Technologies Pvt Limited
Avery Dennison (India) Pvt Limited

Flex Signs India Pvt Limited

Aidas

Aimass Digital Printing
Akriti Print World
Ambica Traders
Anupam Graphics
Aone Graphics
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Vii.

viii.

Xi.
Xii.
xiii.
Xiv.
XV.
XVi.
XVii.
XViii.
XiX.
XX.
XXi.
XXil.
XXiii.
XXiV.
XXV.
XXV,
XXVil.
XXViii.
XXiX.
XXX.
XXX,
XXXi.
XXXiil,
XXXIV.
XXXV,
XXXVI.
XXXVil.
XXXViii.
XXXiX.
xl.
xli.
xlii.
xliii.
xliv.
xlv.
xlvi.

xlvii.

Chopra Signage

Codex Media

Creators

Deepa Advertising

Deepa Public City

Dev Painter
ForceAdvertisers

Ganesh Enterprises
Global Flex Media

Gopi Raju Arts

Gravity

xviii. Idea Xerox

JCW Flex

JJ Plastic

Kolor Catalyst

Krishna Signage Pvt Limited
Kushlam Urja Sansthan
M&K Creatives

Metro Printing

Micro Graphics

Mukta Enterprise

Peacock Art

Pooja Advertising Agency
Rameshwaram Giridhar Plaza
Rampion Advertising
Redarrows

Retail Impact

Retail Junction

S K Uniprint Pvt Limited
Sai Aid Agency
Sapphire Media Service
Setia Arts

Shiva Enterprises

Shree Enterprises
Shridhar Arts

Sign Solution

Ss Digital Point Pvt Limited
Status Graphics

Unique Advertising & Marketing
Vimal Art

Vishal Arts
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xlviii.  Yaagi Sign
xlix.  Avery Dennison (India) Pvt. Ltd.
I.  Tamil Nadu Printers Association.
li. Tamilnadu Signage Material and Machinery Traders Association (TNSMMTA)
lii. Karnataka Association of Signage Industries
lili.  Flex Banner Merchant Association

Flex Banner Merchant Association, Tamilnadu Signage Material and Machinery Traders Association
(TNSMMTA) have filed response / submissions.

Largely similar views have been expressed by various interested parties, especially by the importers.
All relevant submissions have been included and considered while issuing this final finding.

The Authority made available non-confidential version of the evidence presented by various
interested parties. Submissions made by all interested parties have been taken into account in this
final finding.

Request was made to the Directorate General of Commercial Intelligence and Statistics (DGCI&S) to
provide transaction-wise details of imports of the subject goods for the past three years, including the
period of investigation, which has been received by the Authority. The Authority has relied upon the
DGCI&S data for determination of volume and value of imports of product concerned in India.

In accordance with Rule 6(6) of the Rules, the Authority provided opportunity to all interested parties
to present their views orally in a public hearing held on 14th August, 2023. The parties, which
presented their views in the oral hearing were requested to file written submissions of the views
expressed orally, followed by rejoinders submissions.

The non-injurious price (hereinafter referred to as 'NIP") based on the cost of production and
reasonable profits of the subject goods in India, based on the information furnished by the domestic
industry on the basis of Generally Accepted Accounting Principles (GAAP) and Annexure - 111 to the
Anti-Dumping Rules, has been worked out so as to ascertain whether anti-dumping duty lower than
the dumping margin would be sufficient to remove injury to the domestic industry.

Verification of the information provided by the domestic industry and other interested parties was
carried out by the Authority, to the extent necessary. Only such verified information with necessary
rectification, wherever applicable, has been relied upon for the purpose of this final finding.

The period of investigation (POI) for the purpose of present investigation is 1 July 2021 to 30 June
2022 (12 Months). The injury period includes 2018-19, 2019-20, 2020-21, Apr 2021 to Jun 2022 and
the POL.

Information provided by the interested parties on confidential basis was examined with regard to
sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted the
confidentiality claims wherever warranted and such information has been considered as confidential
and not disclosed to other interested parties. Wherever possible, parties providing information on
confidential basis were directed to provide sufficient non-confidential version of the information filed
on confidential basis.

Wherever an interested party has refused access to, or has otherwise not provided necessary
information during the course of the present investigation, or has significantly impeded the
investigation, the Authority has considered such parties as non-cooperative and recorded the present
disclosure on the basis of the facts available.

A disclosure statement containing the essential facts in this investigation which forms the basis of the
present final finding was issued to the interested parties on 20" December 2023. The post disclosure
statement submissions received from the domestic industry and other interested parties have been
considered, to the extent found relevant, in this final finding notification.

"***' in this notification represents information furnished by an interested party on confidential basis
and so considered by the Authority under the Rules.

The exchange rate adopted by the Authority for the subject investigation is 1 US $= Rs. 76.33.
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C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE
C2. SUBMISSIONS BY OTHER INTERESTED PARTIES

4, The other interested parties have submitted as follows with regard to the product under consideration and like
article:

a.

That SAVs come in wide variety and grades and have different production methodology, different
combination and grades of basic constituents (the vinyl film, adhesive and liner); different machinery
and methods for its manufacture and most importantly different end use applications which makes them
not commercially interchangeable.

That the applicant manufactures SAV by only laminating different bought out components and the small
quantity of SAV produced by the petitioner mainly comprises of monomeric calendared vinyl with clear
permanent adhesive and single PE coated paper liner for short term indoor digital printing purpose and
limited applications. The petitioner does not manufacture various other types of SAV films that are the
part of the product under consideration.

That a major factor which distinguishes the tapes imported by the applicant from the SAV produced by
the applicant is that these tapes do not have a liner/release paper attached to them.

That ability to produce a product cannot be a ground for its inclusion within the scope of the product
under consideration and therefore, the Authority should redefine the scope of the product under
consideration by including only those types which are being manufactured by the petitioner at present
and excluding those types which are not being produced by the petitioner.

The other interested parties submitted that in terms of the definition of the “manufacture” provided in the
Excise Act and the definition of the domestic industry provided in the Anti-dumping Rules, it is amply
clear that manufacture includes any process incidental or ancillary to the completion of the manufactured
product. Therefore, lamination may be considered as “manufacture”. However, in the present case, the
products manufactured by the applicant by only laminating different bought out components of the
subject goods i.e., not manufacturing the key components like PVC film, liner etc. shall not be included
within the scope of the PUC and should be excluded.

That the applicant by their own admission do not manufacture and sell reflective SAVs which reflects
the vehicular lights and help in traffic movements. They also do not manufacture the glow in the dark
SAVs or photoluminescent SAVs which absorbs light during the day and reflects it in the night or in
dark.

That the applicant also does not manufacture and supply the SAVs used in the automotive sector, for
instance, the automotive SAVs used around the gasoline tanks which are fire retardant and for B&C
pillars of passenger vehicles. These are specialty SAVs which are high end and carry features like anti-
scratch, anti-dust and waterproof. They are used on vehicles by OEMs and last the life span of the
vehicle. Therefore, the automotive SAVs should be excluded from the product scope since the petitioner
themselves excluded all automotive based SAVs from the imports and does not manufacture and supply
the same in the commercial market. These are also called paint protection SAVSs.

The applicant itself has repeatedly admitted that production of the subject goods without producing the
substrate film (and carrying out only the laminating process) is not a financially viable business. We
understand that this is the reason as to why the Authority has not considered “lamination” as a
manufacturing process in the PCN notice issued on 30th June, 2023.

The applicant has itself also excluded the following keywords while sorting the PUC:

i. Sticker
ii. Tape
iii. Label
iv. Pouch
v. PP
vi. TPU

vii. Inkjet media (less than 50 micron)
viii. Profile
ix. Cloth
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X. Reflective
Xi. Metalized
xii. Glow Vinyl
xiii. HDPE
xiv. Floor marking tape
xv. Acrylic
xvi. BOPP
xvii. Automotive

jo It is submitted that all the above products are made from materials other than PVC. All these products
have different chemical formula, physical & chemical properties, usage, cost and prices etc. as compared
to the self-adhesive films made with PVC. It is clearly mentioned in the initiation notice that the name of
the PUC is Self-Adhesive Vinyl, self-adhesive polyvinyl chloride film or self-adhesive PVC film.
Therefore, PET, PP, TPU, PE etc. films obviously do not meet the description of the PUC.

k. It is submitted that cold lamination film and the PUC (SAV) are two different products as their physical
properties, manufacturing process, cost, pricing etc. are different. The applicant has not produced and
sold self-adhesive cold lamination film with thickness lower than 60 microns. Nor do they have the
technical capability to produce it. Hence, this type of SAV with film thickness below 60 microns must be
excluded from the scope of the PUC. This type of products below 60 microns thickness is not
commercially substitutable to the microns provided by the applicant.

I.  That by excluding from the import data the items with description such as tapes and labels, sticker,
pouch, reflective SAVs, etc., the petitioner has tacitly conceded that these products do not fall within the
scope of the PUC. If the petitioner has excluded these products for the volume and price analysis of
imports, the automatic conclusion is that they should be excluded from the scope of the subject
investigation. The Authority should specifically exclude the following products from the scope of the
PUC (i) Tapes, labels and floor marking tapes, (ii) reflective SAVs (iii) glow in the dark SAVs (iv)
automotive SAV/paint protection SAVs (v) quick erase/white board films/dry erase SAVs.

m. That the production process described by the petitioner is rather simplistic and does not reflect the
technological capability required to manufacture all the different types of SAV. Petitioner does not have
the following special technology/machinery for manufacturing different types of SAV:

i. Special coating technology,
ii. Technology for top coating of vinyl/film,
iii. Separate machine for double-sided adhesive coating for
iv. Mounting vinyl,
v. Separate machine for adhesive coating of PET liners,

vi. Separate machine for coating release liners with different types of adhesive textured rollers
required for manufacturing Bubble-free SAVs.

n. That in order to produce various specialized SAVs such as quick erase/whiteboard films/ dry erase films,
which are writable films, where one can write on the film with most white-board markers and erase them
to reuse over and over, the SAV producer will require specialized technology to top-coat the vinyl/film
with certain chemicals. Further, the chemicals that are used for such top-coating are the proprietary in
nature to each SAV producer. The applicant does not have such type of top coating technology or the
proprietary knowledge for the chemicals required for top coating and manufacture of quick
erase/whiteboard films/ dry erase SAVS.

0. That the applicant does not have separate machine for double-sided adhesive coating for mounting vinyl.
In case of mounting SAV, a double-sided coating liner is required. Mounting films have PVC film with
adhesive and liner on two sides (one side paper liner and other side PET Liner). This product requires a
different and special coating line where adhesive coating can be done on both sides of the PVC film. The
petitioner does not possess this technology. This is because the specialty of mounting SAV is that it has
adhesive on two sides. For this, a double-headed coating machine is required, to simultaneously coat the
adhesive on both the top side and the bottom side of the vinyl/film.
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That the applicant does not have does not have separate machine for adhesive coating of PET liners. The
petitioner only has one line for coating of the adhesive onto the release paper liner. However, this line
cannot be efficiently used for coating adhesive onto PET liners, for which a separate coating line /
technology is required. It is used to give dimensional stability to the print after storing and pasting. The
paper liner is replaced with plastic liner. The clarity of adhesive is also important to presence the image.
Technology for preparing the same is very different than paper liner, which the domestic industry does
not possess. Hence, SAVs with PET based liner must be excluded.

That the applicant does not have textured rollers required for manufacturing Bubble-free SAVs. Bubble-
free SAVs are special SAVs prepared for applications where direct manual pasting of SAVs are required
on various surfaces like fleet graphics. In the case of bubble free SAVSs, the liners ensure that air gaps are
not trapped when applying them to a surface. This ensures that there is no damage to the paint of the
surface when the SAV is removed. Manufacture of this particular liner requires air egress technology,
which is not possessed by the petitioner. These are different from regular SAVs in their production
process, usage and appearance of liner and can be easily distinguished.

In case of SAV with one-way vision, punching machines/presses are required to punch holes into the
SAV after its output from the laminating press. The petitioner does not have such a punching press. The
applicant has not produced and sold one way vision films with thickness lower than 120 microns. Nor
they have the technical capability to produce it. Hence, this type of SAV with film thickness below 120
microns must be excluded from the scope of the PUC. This type of products below 120 microns
thickness is not commercially substitutable to the microns provided by the applicant and thus the
applicant has not supplied a like article to the imported SAV to India.

That an inquiry at the local market in "Chuna Mandi" in Paharganj, New Delhi revealed that all the SAV
dealers in this vicinity had conveyed that the petitioner’s products were not available in the market and
that they had not received any enquires for the SAV produced by the petitioner for a very long time. It
was also conveyed by some of the dealers in this market that the feedback received from the users of the
petitioner’s SAV products in the past that there were severe qualitative issues with the petitioner’s SAV
products because of which demand for the petitioner’s SAV products had declined. For this reason, the
respondents highly doubts whether the above claimed products have been sold in the domestic market in
India.

Quoting certain Judgments of the Hon’ble CESTAT [Anti-Dumping Appeal No. 51425 Of 2022 -
Technova Imaging Systems Vs Union of India & Ors], it has been argued that since the Manual of
Standard Operating Practices of the Authority at para 3.10 provides that the product under consideration
should preferably include those items, which are produced and commercially sold in the domestic market
by the domestic industry, it shall be just and fair to limit the scope of the PUC to those products which
have been produced and sold by the domestic industry and inclusion of imported products which were
not competing with the products offered by the domestic industry in the scope of the PUC has no
justification.

That even if the applicant claims to produce different types of SAV, it must be established that the
applicant has produced and sold the different types of the PUC in commercial quantities. It is a settled
position of law that a product must be manufactured and sold in commercial quantities in the POI in
order to include it within the scope of the PUC.

That in the previous investigation the Authority had restricted the scope of the product under
consideration to "Monomeric SAV manufactured through Calendaring process of White/Coloured/Clear
or Transparent in Gloss/Matt Finish of Thickness up to 120 Micron with Kraft Paper Liner of GSM
below 140 with Permanent Glue in both ready to use and jumbo roll form" and therefore, the Authority
should redefine the scope of the product under consideration by including only those types which are
being manufactured by the petitioner at present and excluding those types which are not being produced
by the petitioner.

That the PCN methodology proposed by the Authority is grossly inadequate and does not sufficiently
reflect the relevant parameters on the basis of which the cost of the different types of the PUC will vary.
It is a settled position of law and practice, that where the PUC is not homogenous, and that there are
various grades and types of the PUC with different physical characteristics and variation in prices, the
Authority is required to ensure that a ‘fair comparison’ of prices of the like article produced by the
domestic industry and the PUC imported from the subject country is made.

It has also been submitted by certain interested parties that lower thickness products are not
commercially substitutable for higher thickness products and the domestic industry has not produced and
sold self-adhesive vinyl with thickness lower than 80 microns, nor do they have the technical capability
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aa.

bb.
cc.
dd.

€e.

to produce it. Hence, SAV with film thickness below 80 microns must be excluded from the scope of the
PUC.

It has been argued that perforated PVC film for one-way vision film cannot be considered as a PCN
value.

That type of film, i.e., the extent to the film allows the flow of light — white, transparent, clear, ultra-
clear, translucent, opaque, coloured, printed should be included as separate PCN parameters/values.

That the “colours” as a PCN parameter should be expanded to include other shades such as black and
grey, white-bluish, white-milky and super white, etc. as other values under this parameter.

That the Authority should also consider “removable glue” as another PCN parameter.
That the thickness of film and release liners to be included a parameter in the PCN.

That the type of coating on release liner should also be added a separate PCN parameters, such as - Paper
with single side coating, paper with double side coating, paper with bubble free coating, PET Film and
other.

That film surface features such as - concerning the surface of the SAV film - smooth or perforated,
textured surface, grains-oriented surface, be embossed etc. should be included as a PCN parameter.

C3. SUBMISSIONS BY DOMESTIC INDUSTRY

5. The domestic industry has submitted as follows with regard to the product under consideration and like article:

a.

That while it is true that SAVs come in wide variety and types, such difference depends upon different
combination and types of basic constituents (the vinyl film, adhesive and liner used), the production
process of all types of SAV is essentially same involving, pre-lamination preparation, lamination, and
curing. The surface finish and other properties of the vinyl sheets depend on the types of films and liners
used and types of rollers used while rolling the films. It neither involves any rocket science nor any
advanced technology or advanced machinery as has been argued by certain interested parties. The
interested parties have not provided any details of any special technology, or machinery required for
manufacturing such different types of SAV as alleged.

The same lamination and curing and finishing lines are capable of using any types of PVC films and
release liners, as well as adhesives. The applicant has the capacity and capability to produce all types of
SAVs (excluding reflective SAV).

That though the domestic industry is backwardly integrated to produce monomeric PVC films for SAV,
all other materials including other types of PVC films, release liners and adhesive materials are being
procured or can be procured from the market for production of different types of SAVs as and when
demanded by the consumers depending upon the demand and price offered.

That SAV production is not a complicated technology and involves certain very simple processes as
explained in the production process chart submitted by the applicant. This basic production process has
not been disputed by any of the interested parties. In fact, most of the exporters from the subject country
adopt the same basic methods and manufacture various types of SAVs from bought out components. For
example, M/s Zhejiang Yiya New Material Company Ltd., China PR declares its production process as
follows:

“SAV is produced by bringing together a desired PVC film, release liner with a suitable adhesive in
between the two, rolled and cured in an appropriate heat treatment line. The SAV is produced in
jumbo rolls and then cut into desired length or width. The surface finish and other properties of the
vinyl sheets depend on the types of films and liners used and types of rollers used while rolling the
films.”

That the above producer further declares that materials used in manufacturing include glue, release
paper, PVC film and packing materials. It further states that Materials and utilities are purchased from
domestic suppliers. Thus, it is absolutely clear that the production process adopted by the applicant
domestic industry and the producers in China are identical.

That it is absolutely clear that various types of SAVs depend upon the types of film used, and/or release
liner used and/or adhesives used and with various permutation and combination of these three basic
components all types of SAV can be laminated in the same lamination line and cured and finished in
same finishing line without any additional technology or equipment being used. Therefore, the
arguments of the interested parties that production of certain types of SAVs requires additional
technology or equipment are baseless, except certain product types such as one way vision SAV which
requires a perforation line which the domestic industry already possesses.
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Despite the specific instructions from the Authority to the said interested parties to provide details of
plants and machinery and technology required and production process involved for such specific product
types, as argued during the oral hearing, the interested parties have failed to provide any details except
very generic comments that certain product types require specific technology or machinery, whereas the
production process provided by some of the same interested parties show the very identical production
process adopted by them as that of the domestic industry. On the other hand, the domestic industry has
already demonstrated, and is prepared to demonstrate to the Authority again, the production of various
types of SAVs in the same line to refute the claims of the interested parties that various types of SAVs
cannot be produced in the same line of the domestic industry.

That as regards the reference made by the interested parties to para 3.10 of the Manual of Standard
Operating Practices of the Authority the attention of the Authority is drawn to Para 3.15 of the same
manual as quoted above which reads as follows:

“3.15. The different grades/form/types/strengths/sizes of product may not mean different products.
They are subsets of one product that is proposed to be investigated and hence is alike as far as their
essential physical & technical characteristics are concerned, at best they can constitute PCNs”.

Thus, the operating procedure laid down at Para 3.10 cannot be or should not be read in isolation and
must be read conjointly with the provisions laid down in Para 3.15 of the said Manual. In this connection
attention of the Authority is also drawn to the WTO Panels Ruling in In EC — Fasteners (China) case
wherein the Panel concluded that Articles 2.1 and 2.6 did not require the investigating Authority to
define the product under consideration to include only products that are "like". The Panel remarked that
"the mere fact that a dumping determination is ultimately made with respect to "a product” says nothing
about the scope of that product. There is certainly nothing in the text of Article 2.1 that can be
understood to require any consideration of 'likeness' in the scope of the exported product investigated”.
The Panel concluded that "while Article 2.1 establishes that a dumping determination is to be made for a
single 'product under consideration’ there is no guidance for determining the parameters of that product,
and certainly no requirement of internal homogeneity of that product, in that Article".

Further, the Panel in EC - Salmon (Norway) considered Norway's claim that the "product under
consideration” must consist of a single, internally homogeneous product or, alternatively, categories that
are each individually "like" each other so as to constitute a single homogenous product. The Panel found
that "there is simply nothing in the text of Article 2.1 that provides any guidance whatsoever as to what
the parameters of that product should be. The mere fact that a dumping determination is ultimately made
with respect to 'a product' says nothing about the scope of the relevant product. There is certainly nothing
in the text of Article 2.1 that can be understood to require the type of internal consistency posited by
Norway.

That it is absolutely clear from the panels rulings as quoted above that there is no requirement of internal
homogeneity or "inter se likeness” of various product types to be included in the scope of the product
under consideration as has been argued by the other interested parties.

That it may also be kept in mind that the domestic industry has been forced to operate at an abysmally
low-capacity utilization of below ***% because of the dumped imports which occupy over ***% of the
market share. While operating at such low-capacity utilization, the domestic industry is forced to focus
only on the low hanging fruits and produce what it can reasonably sell in the market and minimize its
losses rather than produce and sell all product types, majority of which are niche products with
extremely low volumes. Therefore, it is a classical chicken and egg paradox, where the dumped imports
do not allow the domestic industry to commercially establish its production of various product types in
spite of having capacity and capability.

. That the PUC covers all types of SAV made of polyvinyl chloride (PVC) film and the domestic industry

has the capacity and capability to produce and supply all types/varieties of SAV using various types of
films, liners and adhesives using the same manufacturing line and in fact the domestic industry has
manufactured and supplied various types of SAV depending upon their demand and price suitability.
Therefore, the CESTAT judgment quoted has no relevance in the present case.

That various types of SAV cannot be distinguished from each other visually unless the products are
subjected to a destructive testing method. Therefore, any exclusion of any product type will lead only to
circumvention of the duties as it would not be practicable to impose 100% testing condition for clearing
the goods without duty.

That scrutiny of the import data as available with the applicant for the entire injury period gives a very
interesting insight. Out of a long list of some 31 product types demanded by the interested parties for
exclusion, as per the analysis of the import data carried out by the applicant there is "Nil” import in
respect of about 12 product types in the entire injury period, including the POI or they have been
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described in generic terms and not identifiable as such. There are less than 10 transactions in respect of 9
product types in the entire injury period or they have been described in generic terms and not identifiable
as such. Only in respect of the remaining 10 product types, there are sizeable imports during the injury
period, which includes the POI, and all of them are either being produced by the domestic industry, or
the domestic industry is capable of producing the same. The data also shows that the import prices are
abysmally low, belying the claim of the interested parties that these are value-added products or special
products requiring higher technology etc.

p. As regards the demand for exclusion of SAV with films below certain thicknesses on the ground that
these SAVs are not commercially substitutable to the SAV produced by the domestic industry, and are
not being produced by the domestic industry as per their website information, it may be noted that the
domestic industry can produce and is producing SAV with all film thicknesses, irrespective of what has
been posted in the website a long time back, subject to local regulative restrictions on use of single use
plastics, including PVC films, below 100 micron which are also prohibited for imports from 31st
December 2021.

g. Notwithstanding the fact that the domestic industry manufactures and supplies SAVs with PVC films of
all thicknesses, within the regulatory framework, it may be noted that SAVs with various film
thicknesses are having same chemical composition and physical properties and produced in the same
production process and are technically and commercially substitutable, though certain thicknesses may
be more suitable for certain usages. Therefore, the SAV of the thicknesses indicated by the interested
party concerned are "like articles” to the SAV being produced by the domestic industry within the
meaning of the term under above rules. Thus, the arguments of the interested party concerned are not tenable.

r. All claims of the interested parties for exclusion of various product types from the scope of the
investigation needs to be rejected and the PUC as notified needs to be confirmed for determination of the
dumping and injury for the "product as a whole” and not on a truncated product.

s. That the purpose of the PCN methodology is for the like-to-like comparison for the purpose of
determination of dumping and injury margins keeping in view the factors which affect price
comparability and not to define the PUC. Therefore, the PCN should be designed keeping in view this
aspect alone and should not be made complicated and complex unnecessarily. The contentions of the
other interested parties that PCN should be so designed as to define the PUC and to exclude the PCNs
not manufactured by the domestic industry is totally misplaced and beyond the scope and purpose of the
PCN methodology and therefore, must be rejected.

t.  That as far as the demand of the other interested parties for inclusion of thickness of the films and release
liners as a factor for PCN is concerned, it may be noted that thickness becomes relevant when the unit of
measurement for comparison purpose is in terms of area (square meters). In the current investigation the
unit of measurement adopted is in weight term and the thickness of the material gets subsumed and the
cost and price differences either completely vanish or become negligible. Therefore, there is no need to
add thickness of the material as a separate criterion in the PCN.

u. The PCN methodology notified by the Authority is just, fair and adequate and covers all broad
parameters which capture the price comparability for various determinations and there is no need to
further sub-categorize some of the parameters as demanded by the other interested parties.

C3. EXAMINATION BY THE AUTHORITY

6.

In the initiation notification, the PUC was defined as follows:

3. The product under consideration is “Self- Adhesive Vinyl (SAV)” originating in or exported from China
PR. Self-Adhesive Vinyl is popularly known in the market as “self-adhesive polyvinyl chloride film”,
“adhesive vinyl”, “vinyl”, “vinyl film”, “self-adhesive PVC film” “One Way Vision Vinyl” or “cold
lamination film”. The product is an adhesive backed vinyl that allows its application on various surfaces.
Further the applicant claims that the product under consideration covers all types of SAV.

4. Self-adhesive vinyl is a flexible and versatile material, which is ideal for mounting on walls or rigid
surfaces. It has three distinct layers or materials i.e., (i) Polyvinyl chloride (PVC) film; (ii) an adhesive
layer; and (iii) release liner. The polyvinyl chloride (PVC) can be monomeric, polymeric and cast and its
thickness may vary depending upon usage. This layer ultimately gets transferred to the intended surface as a
lamination or an advertisement material etc. Adhesive layer is placed between the film and the release liner
and ultimately gets transferred to the film to give it the self-adhesive property. Release liner could be a paper
or a PET film or any other material which gets released and discarded.

5. SAV is produced by bringing together a desired PVC film, release liner with a suitable adhesive in
between the two, rolled and cured in an appropriate heat treatment line. The SAV is produced in jumbo rolls
and then cut into desired length or width. The surface finish and other properties of the vinyl sheets depend
on the types of films and liners used and the types of rollers used while rolling the films.
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10.

6. The alleged dumped goods are classified under heading 3919 of Schedule | to the Customs Tariff Act,
1975. The petitioner submits that, it does not have a dedicated tariff code, and is generally classifiable under
3919 90 90. The petitioner claims that the product under consideration is also being imported under
following customs classifications: 3919 90 90, 3919 10 00, 3919 90 10, 3919 90 20, 3920 99 19, 3920 99 59,
3920 99 99, 3920 69 29, 3921 90 99, 3926 90 99. The customs classification is indicative only and is not
binding on the scope of the product under consideration in the present petition. ”

The Authority has carefully examined the comments and views of the other interested parties and the applicant
domestic industry with regard to the scope of the product under consideration, PCNs and like article.

The Authority had granted an opportunity to all the interested parties to file their submissions on the scope of the
PUC and PCNs. The Authority notes that the other interested parties have proposed several PCNs based on
certain properties of the product which may only be noted at the time of usage. Such characteristics are subjective
and intangible and may not be amenable to distinct identification. Certain products only differ on the basis of their
application but may have no technical characteristics which differentiate it from the PUC’s technical
characteristics. Further, sufficient evidence has also not been furnished by the parties to establish that they are not
like products of the PUC.

Further, the interested parties were asked to provide the details of cost and selling price difference for different
parameters and values as suggested in their proposed PCN methodology. However, the other interested parties
failed to provide the required detail and substantiate their claim with evidence.

The Authority on the basis of the submission made by the domestic industry and various interested parties devised
the following PCN matrix in consultation with them so as to assess PCN-wise dumping and injury on an apple-to-
apple basis.

Parameters Values Code

Manufacturing Process Calendared PVC Film M =Monomeric
a. Monomeric
b. Polymeric P = Polymeric

Cast PVC Film C = Cast

Type of SAV Film Perforated (one way vision film) 0

Non-perforated N

11.

12.

13.

14.

The Authority also carried out an on-spot verification of the production process of the domestic industry to
understand the product and its various types and their production methodology. The Authority has also examined
the production methodology employed by exporters in China as provided in their questionnaire response.
Examination of the production process shows that the production process of SAV is essentially a lamination
process by bringing together (i) a desired type of PVC film of desired thickness and texture, etc., (ii) a desired
release liner, (iii) a suitable adhesive in between the two, rolled and cured in an appropriate heat treatment line.

The examination of the production process and various components used for the production of SAV reveals that
the polyvinyl chloride (PVC) film used in manufacturing the PUC, which ultimately gets transferred to the
intended surface as a lamination or an advertisement material, etc., can be calendared film (monomeric or
polymeric) or cast film, and its thickness, texture and other technical characteristics may vary depending upon the
desired usage of the SAV. The adhesive layer is placed between the film and the release liner, and it ultimately
gets transferred to the film to give it the self-adhesive property. The types of adhesives to be used may also vary
depending upon the intended usage. The release liner could be paper or PET film or any other material which gets
released and discarded while transferring the adhesive backed PVC film on to the intended surface. The type of
release liner used also depends upon the intended use of the finished SAV.

The other interested parties have not disputed this production process. Further, none of the participating
producers/exporters have claimed to be fully backward integrated for the production of the SAV. In fact, some of
the responding exporters have confirmed the very same production process starting from bought out PVC Films,
liners and adhesives. Thus, whether the applicant produces or not produces a particular type of PVC film or all
types of PVC film to produce all kinds of SAV becomes immaterial. If a particular component of intermediate is a
bought-out item or can be a bought-out to produce the finished goods it is immaterial whether a producer has
backward integration for the same or not. Verification of the production line of the applicant reveals that it has the
complete line for preparation of the films and liners, lamination process and curing process which is flexible
enough to use any kind of the three basic components i.e., films, adhesives and liners.

As regards the arguments of the other interested parties that the domestic industry does not have the capability to
handle different types of films, with various thicknesses, various types of release liners and adhesives, because the
technology for producing such SAVs are different which the domestic industry does not have, despite specific
request by the Authority to those interested parties to provide details of plants and equipment required as far as
the production of SAV is concerned, the said parties have failed to provide the same. On the other hand, the
applicant domestic industry has demonstrated during the verification that the same plant and equipment installed
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15.

16.

17.

18.

19.

20.

21.

22.

23.

in its production facility is capable of handling various types of films, both calendared as well as cast, of various
thicknesses, and produce various SAVS, subject to regulatory restrictions on thickness of films etc.

As regard the reference made by the interested parties to the scope of the PUC in the previous investigation, the
Authority has verified the production process of the applicant domestic industry and flexibility of production of
various product types using the same line has been demonstrated by the applicant. Therefore, there is no reason to
restrict the scope of the PUC to the film produced by them through backward integration.

As regards, certain specialty SAVs for which specific exclusion has been sought by the other interested parties on
the grounds that the domestic industry has not produced and commercially sold the same, the Authority notes that
the domestic industry has submitted a detailed list and proof of product types produced and sold by them, though
in small quantities, because of the lack of orders due to dumped imports, and also claimed that other products can
be produced in the same set of plant and equipment as and when demanded as there is no material difference in
the production process for producing these product types. Examination of the production process of some of the
responding exporters also shows that the process is essentially the same. Further, the Authority notes that the ratio
of the case decided by the Hon’ble CESTAT Technova Imaging Systems Vs Union of India & Ors., is not
applicable to this case as it has been demonstrated that the plant and equipment available with the applicant has
the capability and flexibility to produce and supply all types of SAV, except the ones specifically excluded by the
applicant.

It is to be noted that the expression “Domestic Industry”, as defined under Rule 2(b) of AD Rules, means the
domestic producers engaged in the manufacture of like article and any activity connected therewith or those
whose collective output of the said article constitutes a major proportion of total domestic production of that
article. Further, the expression “Like Article”, as defined under Rule 2(d) of the AD Rules, means an article,
which is identical or alike in all respects to the article under investigation for being dumped in India or in the
absence of such an article, another article which although not alike in all respects, has characteristics closely
resembling those of the articles under investigation.

It is submitted that nowhere in the Act or under Rule 2(b) or 2(d) of the AD Rules, it has been provided that the
domestic industry has to satisfy the criteria of production or sale of like articles in commercial volumes. Even
Articles 2 and 4 of the WTO Agreement on the Implementation of Article VI of GATT, does not prescribe the
requirement of “commercial volumes” while defining the scope of the domestic industry or like article.

If the criteria of “commercial volumes” is accepted it would impose a presumptive bar on the initiation of anti-
dumping investigations on all such domestic industry that are not able to produce or sell the like article in
commercial volumes, which was never envisaged in the statutory framework of anti-dumping investigations.

The basic idea behind imposing anti-dumping duty is to safeguard the domestic industry from the onslaught of
cheap imports that may cause injury to them, in terms of decrease in sales, price undercutting, etc. If the
contention is accepted, it would create a precarious situation, where the domestic industry that is unable to
produce and sell its goods in “commercial volumes” due to dumping, would be prohibited from seeking remedy
against such dumping because it is not able to produce and sell its goods in “commercial volumes”.

As regards the reference to para 3.10 of the Manual of Standard Operating Practices attention of the Authority has
been drawn to para 3.15 of the same Manual and various WTO decisions which essentially states that there is no
requirement for internal homogeneity or inter se likeness of various product types to be included in the scope of
the product under consideration. Various types of SAVs produced using various types of films, adhesives and
release liners might have certain specific uses, but they are essentially different ‘sub-types’ produced through the
same production process and are not separate ‘products’. Therefore, the argument of the other interested parties to
exclude certain product types from the scope of the product under consideration is not tenable.

The Authority notes that in its application and submissions, the domestic industry has clarified that its application
is with regard to self-adhesives made out of PVC alone and all other self-adhesives produced using any other
film, other than PVC, are outside the scope of the PUC. It has also been clarified by the applicant domestic
industry that their application is with regard to the SAVs imported in Roll form only and certain marking tapes
etc. imported in smaller width and certain types of SAVs not being imported in roll form are outside the scope of
the PUC.

The Authority has also excluded certain products which the domestic industry has specifically removed in the
petition either explicitly in their submission or in the PUC while segregating the import data. The domestic
industry has admitted that the following kinds of films are not SAV films and therefore excluded from the scope
of the PUC:

a.  Reflective films,
b.  Sun control films or

c.  Glass safety films
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24.

25.

26.

The Authority notes that the domestic industry has excluded the following products from the scope of the PUC in
its application. The Authority, therefore clarifies that self-adhesive films like sticker, tape, label, pouch, PP, PET,
TPU, inkjet media (less than 50 micron), profile, cloth, reflective, metalized, glow vinyl, HDPE, floor marking
tape, acrylic, BOPP, automotive are not covered within the scope of the PUC. All other self-adhesive films made
using other than PVC films, are outside the scope of the PUC.

Accordingly, the Authority proposes to confirm the scope of the product under consideration as follows:

“The product under consideration (PUC) in the present investigation is ‘“self-adhesive vinyl” (SAV),
popularly known in the market as “self-adhesive polyvinyl chloride film”, “adhesive vinyl”, “vinyl”, “vinyl
film”, “self-adhesive PVC film” “One Way Vision Vinyl” or “cold lamination film”. The product is an
adhesive-backed vinyl with release paper/liner that allows its application on various surfaces. The product
under consideration covers all types of SAV, with PVC film thickness above 100 microns, made by using
Polyvinyl Chloride Films and imported in roll form only.

Self-adhesive vinyl is a flexible and versatile material, which is ideal for mounting on walls or rigid surfaces.
It has three distinct layers or materials i.e., (i) Polyvinyl chloride (PVC) film; (ii) an adhesive layer; and (iii)
release liner. The polyvinyl chloride (PVC) can be monomeric, polymeric and cast and its thickness may vary
depending upon usage. This layer ultimately gets transferred to the intended surface as a lamination or an
advertisement material etc. Adhesive layer is placed between the film and the release liner and ultimately
gets transferred to the film to give it the self-adhesive property. Release liner could be a paper or a PET film
or any other material which gets released and discarded.

Self-adhesive films like sticker, tape, label, pouch, PP, PET, TPU, inkjet media (less than 50 micron), profile,
cloth, reflective, metalized, glow vinyl, HDPE, floor marking tape, acrylic, BOPP, automotive are not
covered within the scope of PUC. Further, reflective films, sun control films and glass safety films and self-
adhesive products made using other than PVC films such as PET, PU, BOPP, etc. outside the scope of the
product under consideration. ”

The product under consideration is classified under heading 3919 of Schedule | to the Customs Tariff Act, 1975.
The product under consideration is being imported under following customs classifications: 3919 90 90, 3919 10
00, 3919 90 10, 3919 90 20, 3920 99 19, 3920 69 29, 3921 90 99. The customs classification is indicative only
and is not binding on the scope of the product under consideration in the present petition.

D. DOMESTIC INDUSTRY AND STANDING

D1. Submissions by other interested parties

27.  No comments received by the interested parties on the standing.

D2. Submissions by domestic industry

28.  Following submissions have been made by the domestic industry with regard to the domestic industry and

standing:
a. The applicant, namely Pioneer Polyleathers Limited is a sole producer of the subject goods
constituting 100% of the domestic production in India.
b. Petitioner has not imported the subject goods from the subject country during the POI.
c. The applicant is not related to the exporter or importer of the subject goods in India.

D3. Examination by the Authority

29.  Rule 2(b) of the Anti-Dumping Rules defines domestic industry as under:

“(b) “domestic industry” means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes a
major proportion of the total domestic production of that article except when such producers are related to the
exporters or importers of the alleged dumped article or are themselves importers thereof in such case the term
‘domestic industry’ may be construed as referring to the rest of the producers”.

30. The application has been filed by Pioneer Polyleathers Limited as the domestic industry. The applicant is the
sole producer of the subject goods in India.

31. As the sole producer, the production of the applicant accounts for 100% of the total domestic production.
Hence, the applicant constitutes the domestic industry under Rule 2 (b) of the Anti-Dumping Rules and the
application has been made by the domestic industry, satisfying the requirements of Rule 5(3).

E. CONFIDENTIALITY

E1l. Submissions by other interested parties
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32.

33.

34.

E2.

The applicant has claimed confidentiality in gross violation of Trade Notice No. 10/2018 dated 07 September,
2018 (hereinafter referred to as “Trade Notice”) and Rule 7 of the Anti-dumping Rules since they have not
provided the basic information like non-injurious price in actual figure range-+10% etc.

Each and every information submitted by a party on a confidential basis cannot be regarded as confidential
unless the same is supported by reasons and is so accepted by the Authority. In other words, Rule 7 does not in
any manner mean that the applicant can get away with minimal information; rather it casts a responsibility on
the applicant to furnish summaries in sufficient details so as to permit a reasonable understanding of the
substance of the information submitted on confidential basis. The purpose of this clause is to facilitate all
interested parties to have the meaningful non-confidential summary of the information submitted to the
Authority on confidential basis to enable them to give their submission and to assist the Authority in arriving at
the correct determinations.

The decision of the Hon'ble Supreme Court of India with respect to confidentiality in anti-dumping duty cases
in Sterlite Industries (India) Ltd. v. Designated Authority 2003 (158) E.L.T. 673 (S.C.) is directly applicable
in the present case. In the said case, on the issue of treatment of confidential information, the Hon'ble Supreme
Court held that confidentiality was not to be granted automatically and should be based on thorough scrutiny.

Submissions by the domestic industry

3

E3.

o

Following submissions have been made by the domestic industry regarding confidentiality:
a. Interested parties have claimed excessive confidentiality.

b. Incomplete response filed by the producers/exporters as responses not filed of the complete value
chain.

c. Questionnaire Responses filed by the producers/exporters are liable for rejection because of breach
of non-confidential disclosure requirements and incomplete responses and value chains.

Examination by the Authority

36.

37.

38.

With regard to confidentiality of information, Rule 7 of the Rules provide as follows:

“Confidential information: (1) Notwithstanding anything contained in sub-rules (2), (3) and (7)of
rule 6, sub-rule(2) of rule 12, sub-rule(4) of rule 15 and sub-rule (4) of rule 17, the copies of
applications received under sub-rule (1) of rule 5, or any other information provided to the
designated authority on a confidential basis by any party in the course of investigation, shall, upon
the designated authority being satisfied as to its confidentiality, be treated as such by it and no such
information shall be disclosed to any other party without specific authorization of the party
providing such information.

(2) The designated authority may require the parties providing information on confidential basis to
furnish non-confidential summary thereof and if, in the opinion of a party providing such
information, such information is not susceptible of summary, such party may submit to the
designated authority a statement of reasons why summarization is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that
the request for confidentiality is not warranted or the supplier of the information is either unwilling
to make the information public or to authorise its disclosure in a generalized or summary form, it
may disregard such information.”

The Authority considers that any information which is by nature confidential (for example, because its
disclosure would be of significant competitive advantage to a competitor or because its disclosure would have a
significantly adverse effect upon a person supplying the information or upon a person from whom that person
acquired the information), or which is provided on a confidential basis by the parties to an investigation shall,
upon good cause shown, should be treated as such by the Authority. Such information cannot be disclosed
without the specific permission of the party submitting it.

The Authority has considered the claims of confidentiality made by the applicant and the other interested
parties and on being satisfied about the same, the Authority has allowed the claims on confidentiality. The
Authority made available to all the interested parties the nonconfidential version of evidence submitted by
various interested parties for inspection.
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Fl.

NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN

Submissions by other interested parties

39.

40.

41.

42,

F2.

When the export price is between an exporter and its associated importer, the net export price for anti-dumping
duty purposes is to be constructed on the basis of the price at which the PUC is first resold to an independent
buyer. The DGTR’s Manual under the chapter “Determination of Net Export Price” provides that “Export
Price” is generally based on the price to the first unaffiliated purchaser in India. In the present case, since 3M
Singapore and 3M India are part of 3M group of companies which are associated to each other, the net export
price must be constructed considering the profits earned by the 3M group as a whole.

The pricing between 3M Singapore and 3M India are [***] which cannot be relied upon for pricing and
dumping / injury analysis. It is also the practice of the Authority to not rely on the prices between
producer/exporter and importer when they are associated entities unless otherwise proved by the foreign
producer/exporter. This approach has been taken by the Authority in the Final Findings in the Anti-dumping
Investigation (Material-Retardation) concerning imports of “Vinyl Tiles other than in roll or sheet form”
originating in or exported from China PR, Taiwan and Vietnam [Case No.-AD (OI)-16/2021].

In the present case, 3M Singapore transfer the PUC to 3M India at [***]. Hence, for computing the profitability
of the PUC purchased and sold by 3M group, the gross margins and total expenses of both 3M Singapore and
3M India must be considered. It would be seen that 3M Singapore purchases the PUC from Nar and resells it
through its related entity 3M India to unrelated customers in the India market.

However, the comparison of same NIP with LV for exports made through the 3M Group (exporter /importer
traders) should be made at a comparable level of trade to yield a fair comparison. The price of the domestic
industry in India competes with the price at which 3M India re-sells in the domestic market and not with the
[***] at which the PUC is sold by 3M Singapore to 3M India. Therefore, in order ensure principle of fair
comparison, the NIP of the domestic industry should be compared with the resell price of the PUC by 3M
India.

Submissions by the domestic industry

43.

E3.

The submissions made by the domestic industry with regard to normal value, export price and dumping margin
are as follows:

a. None of the producers and exporters in China has claimed MET, but some of them have claimed
their normal values based on their domestic sales, which needs to be rejected.

b. The Authority has treated China as a non-market economy in all past investigations and all exporters
in the previous investigation were also treated as non-market economy - the same should be
extended to the present investigation and all responding exporters and producers may be treated as
operating under non-market economy conditions.

c. The applicant has already submitted necessary information for construction of normal value in China
on a reasonable basis as per the rules and requests the Authority to determine the normal values in
China based on this verifiable information i.e., to construct the normal value for China PR on the
basis of the price payable in India, calculated as cost of production in India, duly adjusted, and after
adding selling, general & administrative expenses with reasonable profit.

d. In the previous investigation the Authority had determined a dumping margin of upto 50% though
the investigation had to be terminated as withdrawn after issuance of disclosure statement. The
dumping has intensified thereafter as can be seen from the estimates of dumping margin made by the
applicant as given in the application.

e. Subject to compliance to the above and verification and acceptance of the information filed by the
producers / exporters, keeping in view the obligations under Rules, the Authority may examine the
compensatory arrangements between the parties (Producers and Exporters, Exporters and Importers)
and construct the export prices as per the relevant Rules. Further, various adjustments towards
various expenses to arrive at the ex-works prices need to be carefully examined.

Examination by the Authority

44,

Under section 9A (1) (c), normal value in relation to an article means:

(i) the comparable price, in the ordinary course of trade, for the like article when destined for
consumption in the exporting country or territory as determined in accordance with the rules
made under sub-section (6); or

(if) when there are no sales of the like article in the ordinary course of trade in the domestic
market of the exporting country or territory, or when because of the particular market
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45,

46.

situation or low volume of the sales in the domestic market of the exporting country or territory,
such sales do not permit a proper comparison, the normal value shall be either —

(@)  comparable representative price of the like article when exported from the
exporting country or territory to an appropriate third country as determined in
accordance with the rules made under sub-section (6); or

(b)  the cost of production of the said article in the country of origin along with
reasonable addition for administrative, selling and general costs, and for profits,
as determined in accordance with the rules made under sub- section (6):

Provided that in the case of import of the article from a country other than the country of
origin and where the article has been merely transshipped through the country of export or
such article is not produced in the country of export or there is no comparable price in the
country of export, the normal value shall be determined with reference to its price in the
country of origin.

Article 15 of the China’s Accession Protocol with the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement
shall apply in proceedings involving imports of Chinese origin into a WTO Member
consistent with the following:

"a) In determining price comparability under Article VI of the GATT 1994 and the Anti- Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the
industry under investigation or a methodology that is not based on a strict comparison with
domestic prices or costs in China based on the following rules:

i. If the producers under investigation can clearly show that my conditions prevail in the industry
producing the like product with regard to the manufacture, production and sale of that
product, the importing WTO Member shall use Chinese prices or costs for the industry
under investigation in determining price comparability;

ii. The importing WTO Member may use a methodology that is not based on a strict comparison
with domestic prices or costs in China if the producers under investigation cannot clearly
show that market economy conditions prevail in the industry producing the like product with
regard to manufacture, production and sale of that product.

b) In proceedings under Parts Il, 1l and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement
shall apply; however, if there are special difficulties in that application, the importing WTO
Member may then use methodologies for identifying and measuring the subsidy benefit
which take into account the possibility that prevailing terms and conditions in China may
not always be available as appropriate benchmarks. In applying such methodologies, where
practicable, the importing WTO Member should adjust such prevailing terms and conditions
before considering the use of terms and conditions prevailing outside China.

c) The importing WTO Member shall notify methodologies used in accordance with
subparagraph (a) to the Committee on Anti-Dumping Practices and shall notify
methodologies used in accordance with subparagraph (b) to the Committee on Subsidies and
Countervailing Measures.

d) Once China has established, under the national law of the importing WTO Member, that it is a
market economy, the provisions of subparagraph (a) shall be terminated provided that the
importing Member's national law contains market economy criteria as of the date of
accession. In any event, the provisions of subparagraph (a)(ii) shall expire 15 years after the
date of accession. In addition, should China establish, pursuant to the national law of the
importing WTO Member, that market economy conditions prevail in a particular industry or
sector, the non-market economy provisions of subparagraph (a) shall no longer apply to that
industry or sector."”

It is noted that while the provisions contained in Article 15(a)(ii) have expired on 11.12.2016. However, the
provisions under Article 2.2.1.1 of the WTO read with obligation under 15 (a) (i) of the Accession protocol
require the criterion stipulated in para 8 of Annexure | of India's AD Rules to be satisfied through the
information/data to be provided in the supplementary questionnaire for claiming the market economy status.
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51.

47,

48.

49.

F3.1.
50.

At the stage of initiation, the Authority proceeded as per the information given by the applicant. Upon
initiation, the Authority advised the producers/ exporters in China PR to respond to the notice of initiation and
provide information relevant to the determination of their market economy status. The Authority sent copies of
the supplementary questionnaire to all the known producers/ exporters for rebutting the presumption of non-
market economy in accordance with criteria laid down in Para 8(3) of Annexure-I to the Rules and furnish
relevant detailed information. The Authority also requested the Government of China PR to advise the
producers/ exporters in China PR to provide the relevant information.

The following producers/exporters have co-operated in this investigation by filing the prescribed questionnaire
responses:

i. Foshan KL Decorative Materials Co., Ltd.
Zhejiang So-fine Self-Adhesive Products Co., Ltd. (So-Fine)
Guangzhou YuQuan Composite Material Co., Ltd.

iv. Jiangsu Aoli New Materials Co., Ltd.
v. Xusen HCR Digital Media Co., Ltd.
vi. Guangdong Tome Ad Media Ltd.
vii. Guangzhou KY Technology Ltd.
viii. Zhaoging Southern New Material Ltd.
iX. Zhejiang Fulai New Materials Co. Ltd.
X. Shanghai FLY International Trade Co. Ltd.
xi. Shanghai NAR Industrial Co. Ltd.
xii. Avery Dennison (China) Co., Ltd.
xiii.  Zhejiang Yiya New Materials Co. Ltd.
xiv. Nantong Baina Digital New Material Co. Ltd.
xv. 3M Innovation Singapore Pte. Ltd.
xvi. Tongxiang City Yizhan Trading Co., Ltd.

None of the exporters/producers contested the non-market economy status of China. Thus, in view of the above
position and in the absence of rebuttal of the non-market economy presumption by any Chinese exporting
company, the Authority, consider it appropriate to treat China PR as a non-market economy country in the
present investigation and proceeds with para 7 of Annexure-I to the Rules for determination of normal value in
case of China PR.

Determination of normal value for all producers/exporters from China PR

Para 7 of Annexure | of the Rules reads as under:

“In case of imports from non-market economy countries, normal value shall be determined on the
basis if the price or constructed value in the market economy third country, or the price from such
a third country to other countries, including India or where it is not possible, or on any other
reasonable basis, including the price actually paid or payable in India for the like product, duly
adjusted if necessary, to include a reasonable profit margin. An appropriate market economy
third country shall be selected by the designated authority in a reasonable manner, keeping in
view the level of development of the country concerned and the product in question, and due
account shall be taken of any reliable information made available at the time of selection.
Accounts shall be taken within time limits, where appropriate, of the investigation made in any
similar matter in respect of any other market economy third country. The parties to the
investigation shall be informed without any unreasonable delay the aforesaid selection of the
market economy third country and shall be given a reasonable period of time to offer their
comments.”

The Authority notes that the prices or constructed value of the product in an appropriate market

economy third country or the price from such a third country to other countries, including India have
neither been made available by the applicant or an interested party. It is also noted that the interested
parties have not provided any verifiable information which could have been adopted by the Authority.
The Authority has relied on the determination of normal value for China on the basis of the
constructed cost in India with reasonable profit. The normal value considered is given below in the
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dumping margin table.

F3.2

Determination of export price

F3.2.1. Determination of export price for producers/exporters from China PR

52.

53.

54.

55.

56.

57.

The Authority notes that export price for co-operating producers/exporters has been considered based on the
information submitted by such producers/ exporters in their questionnaire responses. The following
producers/exporters have filed the prescribed questionnaire response:

i. Shanghai NAR Industrial Co. Ltd.
ii. 3M Innovation Singapore Pte. Ltd.
iii. Zhejiang So-fine Self-Adhesive Products Co., Ltd. (So-Fine)
iv. Avery Dennison (China) Co., Ltd.
v. Xusen HCR Digital Media Co., Ltd.
vi. Foshan KL Decorative Materials Co., Ltd.
vii. Guangzhou YuQuan Composite Material Co., Ltd.
viii. Jiangsu Aoli New Materials Co., Ltd.
ix. Zhaoqing Southern New Material Ltd.
X. Guangzhou KY Technology Ltd.
xi. Guangdong Tome Ad Media Ltd.
xii. Nantong Baina Digital New Material Co. Ltd.
xiii. Zhejiang Fulai New Materials Co. Ltd.
xiv. Shanghai FLY International Trade Co. Ltd.
xv. Zhejiang Yiya New Materials Co. Ltd.
xvi. Tongxiang City Yizhan Trading Co., Ltd.
Shanghai NAR Industrial Co. Limited

Shanghai NAR Industrial Co. Ltd has exported the subject goods to an extent of *** MT. Out of which ***
MT at ex-factory terms is exported directly to unrelated customer in India and *** MT is exported through 3M
Innovation Singapore to related Indian customer namely 3M India.

The exporter has submitted that the export price between 3M Innovation Singapore and 3M India should not be
accepted as both are associated entities. Accordingly, the net export price for anti-dumping duty purposed is to
be constructed on the basis of the price at which the PUC is first resold to an independent buyer. In this
context, the Authority notes that in terms of Explanation (b) to Section 9(A)(1) of the Act which defines the
export price, the export price may be constructed on the basis of the price at which the imported articles are
first resold to an independent buyer where the export price is unreliable because of association or a
compensatory arrangement between the exporter and the importer.

It is noted that there is no reason to believe that the export price between 3M Innovation Singapore and 3M
India is unreliable. The Authority had provided them an opportunity to explain as to why they are requesting to
consider price at which the PUC is first resold to an independent buyer along with relevant provisions.
However, the producer / exporter has not filed any reply. Further, it is the discretion of the Authority and not
the interested parties to consider the price at which the PUC is first resold to an independent buyer in case the
prices are found to be unreliable. Therefore, the Authority has considered the export price of 3M Innovation
Singapore for the determination of the dumping and injury margin.

After allowing the adjustment on account of ocean freight, insurance, inland transportation, port and other
related expenses, credit cost etc., the weighted average ex-factory export price and weighted average landed
value for the PCN’s which have been produced by the domestic industry during POl comes to ***
US$/MT and *** US$/MT respectively.

M/s Nantong Baina Digital New Material Co., Ltd, China PR is the subsidiary of Shanghai NAR Industrial Co.
Limited. Accordingly, weighted average margins are granted to Shanghai NAR Industrial Co. Limited and M/s
Nantong Baina Digital New Material Co., Ltd, China PR as per the consistent practice of the Authority.

Nantong Baina Digital New Material Co. Limited (producer) and Shanghai NAR Industrial Co. Limited
(exporter)
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58.

59.

60.

61.

62.

63.

64.

65.

Nantong Baina Digital New Material Co. Ltd. has exported the subject goods to an extent of *** MT during
the POI including PCNs produced by the domestic industry during POL. It is to be noted that Nantong Baina
did not export directly to India but exported some quantities solely through its parent entity, Shanghai NAR.
After allowing the adjustment on account of ocean freight, insurance, inland transportation, port and other
related expenses, credit cost etc., the weighted average ex-factory export price and weighted average landed
value for the PCN’s which have been produced by the domestic industry during POl comes to *** US$/MT
and *** US$/MT respectively.

Shanghai NAR Industrial Co. Limited. is the holding company of M/s Nantong Baina Digital New Material
Co., Ltd, China PR. Accordingly, weighted average margins are granted to M/s Nantong Baina Digital New
Material Co., Ltd, China PR and Shanghai NAR Industrial Co. Limited as per the consistent practice of the
Authority.

Zhejiang So-Fine Self-Adhesive Products Co. Limited

Zhejiang So-Fine Self-Adhesive Products Co., Ltd. has exported the subject goods to an extent of *** MT on
FOB & CIF terms during the POI including PCNs produced by the domestic industry during POI. After
allowing the adjustment on account of ocean freight, insurance, inland transportation, port and other related
expenses, credit cost etc., the weighted average ex-factory export price and weighted average landed value for
the PCNs which have been produced by the domestic industry during POl comes to *** US$ / MT and ***
US$ / MT respectively.

Avery Dennison (China) Pvt. Ltd.

Avery Dennison (China) Pvt. Ltd. has exported the subject goods to an extent of *** MT on ex-factory terms
during the POI including PCNs produced by the domestic industry during POI. After allowing the adjustment
on account of ocean freight, insurance, inland transportation, port and other related expenses, credit cost etc.,
the weighted average ex- factory export price and weighted average landed value for the PCN’s which have
been produced by the domestic industry during POl comes to *** US$/MT and *** US$/MT respectively.

Xusen HCR Digital Media Co. Ltd., China PR

Xusen HCR Digital Media Co. Ltd. has exported the subject goods i.e. self-adhesive polyvinyl chloride totaling
*** MT on FOB ex-factory terms during the POI including PCNs produced by the domestic industry during
POI. After allowing the adjustment on account of ocean freight, insurance, inland transportation, port and other
related expenses, credit cost etc., the weighted average ex-factory export price and weighted average landed
value for the PCN’s which have been produced by the domestic industry during POl comes to *** US$/MT
and *** US$/MT respectively.

Foshan KL Decorative Materials Co. Limited (producer/exporter) and Guangzhou YuQuan Composite
Material Co. Limited (exporter)

Foshan KL Decorative Materials Co., Ltd. (Foshan) has exported the subject goods during the POI directly as
well as through a related company i.e., Guangzhou YuQuan Composite Material Co., Ltd (YuQuan). Foshan
has directly exported the subject goods to an extent of *** MT on FOB terms and YuQuan has exported the
subject goods to an extent of *** MT on EXW terms during the POI including PCNs produced by the domestic
industry during POI. Guangzhou YuQuan Composite Material Co. Ltd. has filed the Exporter Questionnaire
Response. After allowing the adjustment on account of inland transportation, port and other related expenses,
credit cost etc., the weighted average ex-factory export price and weighted average landed value for the PCN’s
which have been produced by the domestic industry during POI comes to *** US$ / MT and *** US$ / MT
respectively.

Jiangsu Aoli AD Material Co. Ltd., China PR

Jiangsu Aoli AD Material Co. Ltd. has exported the subject goods to an extent of *** MT on CIF ex-factory
terms during the POI including PCNs produced by the domestic industry during POI. After allowing the
adjustment on account of ocean freight, insurance, inland transportation, port and other related expenses, credit
cost etc., the weighted average Ex- factory export price and weighted average landed value for the PCNs which
have been produced by the domestic industry during POl comes to *** US$/MT and *** USS/MT
respectively.

Zhaoqing Southern New Material Limited, China PR (producer); Guangzhou KY Advertisement
Equipment Co. Ltd. and Guangzhou Tome Advertisement Material Ltd. (exporters)

Zhaoging Southern New Material Limited has exported the subject goods i.e. self-adhesive polyvinyl chloride
(*** MT) through two entities, Guangdong Tome Ad Media Ltd (*** MT) on ex-factory terms and Guangzhou
KY Technology Ltd (*** MT) on ex-factory terms. Guangdong Tome Ad Media Ltd, in turn, exported *** MT
on ex-factory terms directly to India and *** MT on ex-factory terms through Guangzhou KY Technology Ltd.



[¢TRT |—@ue 1] T T TSI © T 69

66.

67.

68.

69.

Guangzhou KY Technology Ltd exported *** MT on ex-factory terms directly to India and *** MT on ex-
factory terms through Guangzhou KK Advertisement Equipment Co., Ltd. Guangzhou KK Advertisement
Equipment Co. exported the entire *** MT directly to India.

After allowing the adjustment on account of ocean freight, insurance, inland transportation, port and other
related expenses, credit cost etc., the weighted average ex-factory export price and weighted average landed
value for the PCN’s which have been produced by the domestic industry during POl comes to *** US$/MT
and *** US$/MT respectively.

Zhejiang Fulai New Material Co., Ltd., China PR (producer) and Shanghai FLY International Trade
Co., Ltd., China PR (exporter)

Zhejiang Fulai New Material Co., Ltd has exported the subject goods i.e. Self- Adhesive Polyvinyl Chloride
(*** MT) through Shanghai FLY International Trade Co., Ltd. on ex-factory terms.

After allowing the adjustment on account of inland transportation, port and other related expenses, credit cost
etc., the weighted average ex-factory export price and weighted average landed value for the PCN’s which
have been produced by the domestic industry during POl comes to *** US$/MT and *** US$/MT
respectively.

Zhejian Yiya New Materials Co. Ltd. (producer/ exporter) and Tongxiang Zhanyi Trading Co. Ltd.
(trader)

Zhejiang Yiya New Materials Co., Ltd. is a producer of the subject goods in China PR and has exported the
product to India directly and through related trading company, Tongxiang Zhanyi Trading Co., Ltd, (Exporter).
It is noted that during the POI, Zhejiang Yiya New Materials Co., Ltd., China PR has exported *** MT of
subject goods directly and *** MT through related company i.e. Tongxiang Zhanyi Trading Co., Ltd,
(Exporter). After allowing the adjustment on account of ocean freight, insurance, inland transportation, port
and other related expenses, credit cost etc., the weighted average ex-factory export price and weighted average
landed value for the PCN’s which have been produced by the domestic industry during POl comes to ***
US$/MT and *** US$/MT respectively.

F3.2.2. Determination of export price for non-cooperative producers

70.  The Authority has considered the export price for non-cooperative producers / exporters as per ‘facts available’
in terms of Rule 6(8) of the Anti-Dumping Rules.
F4. Determination of Dumping Margin
71.  Considering the normal value and export price as above, the dumping margins for cooperative
producers/exporters of the subject goods from the subject country is given below. It is seen that the dumping
margin is significant.
. . Weighted
Weighted Uiz Weighted Ul Average
Normal Average Dumping Average Dumping
SN Producer Export . Dumping .
Value Price Margin Margin Margin
($/MT) SIMT) ($/MT) (%) (()L?ange
0)
1 Foshan KL Decorative Materials Co., Ltd. e .. .. e
(30-40)
2 Zhejiang So-fine Self Adhesive Products Co., Ltd.
*kk *k* *kkx *kk 10_20
3 Xusen HCR Digital Media Co., Ltd., China PR - — o . 20-30
4 Zhaoqing Southern New Material Limited, China . . . ook 90-100
PR
5. Jiangsu Aoli New Materials Co., Ltd., China PR *xk Fkk Kkk Fkk 90-100
6. Avery Dennison (China) Co., Ltd
*kk *k*k *kk *kk (40_50)
7. Shanghai NAR Industrial Co. Ltd, China PR
*kk *kk *kk *kk 10_20
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Nantong Baina Digital New Material Co., Ltd,
Chlna PR **k* *kk *k* *kk 10_20

Zhejiang Yiya New Materials Co. Ltd., China PR

*k*k *kk *k* *k*k 20_30

10.

Zhejiang Fulai New Materials Co., Ltd., China PR Hokok Fokeok ok . 0-10

11.

Others *kk *hx *k*k *kk 90_100

G.

EXAMINATION OF INJURY AND CAUSAL LINK

G1. Submissions by other interested parties

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

The applicant claimed “material injury” and not “material retardation” in the earlier investigation. In other
words, the applicant claimed in the earlier investigation that it is an established industry, which is in operation
since 2012. In such a case, it cannot claim that it is not an established industry in this investigation.

Without prejudice to the above, it is submitted that the Authority initiated this investigation to assess the
“material injury” and not “material retardation”. Accordingly, it is not permissible to modify the scope of the
investigation at this stage of the investigation i.e., to include material retardation under any circumstances.

The applicant had also claimed material retardation in its application. However, the applicant accepted during
the oral hearing dated 14 August, 2023 that since the initiation is done only for material injury, they are giving
up on their claim for material retardation. Without prejudice to the same, kind attention of the Authority is
invited to the fact that the concept of material retardation is invoked to provide protection to the domestic
industry, which is not yet established and which has not yet performed for a reasonable period of time i.e., is in
a nascent (just started) or embryonic stages (in process of starting).

The injury information provided by the applicant is incorrect and misleading as information relating to the
products which are merely laminated by the applicant must also be removed from the injury information.

The applicant has claimed dumping margin to the tune of 50-60% which appears extremely exaggerated and
not based on proper facts. We request the Authority to consider the net export price as per the responses filed
by the responding exporters and not based on the information supplied by the applicant. It is also apparent that
the applicant has resorted to making unsubstantiated adjustments to show a lower net export price and
adjustments may be worked out based on the responses by cooperating exporters only.

The applicant has revised their injury information post initiation since there has been a change in the POI at the
time of initiation viz. what has been proposed by the applicant. An updated injury information has been
submitted on 1% August, 2023 in view of the PCN eventually determined and it was apparent that the
submission had many indexation errors and a corrected version was circulated on 4™ August, 2023. However,
the indexation for the period April 21 to June 21 still appears incorrect and proper annualization for such period
is apparently not done to ensure proper comparisons. The injury information as such creates serious doubts on
its correctness.

The applicant claimed constant capacity throughout the period of injury while NFA significantly increased
from 100 (indexed) in the base year to 160 (indexed) in the FY 19-20. It seems that the applicant provided
misleading information to prove a non-existent case of dumping, injury and causal link.

It has been submitted that such losses have not been caused because of the subject imports but because of
extremely high costs of production. Other interested parties refuted the applicant’s claim that the applicant was
backward integrated to produce monomeric and polymeric PVC films by calendaring process and procures
other types of PVC films such as cast PVC films, as and when required or demanded, to produce the desired
SAV as per customers’ requirement.

Only the injury information of the products which were manufactured and sold by the applicant in commercial
quantities during the POI can be included in the injury information. However, as per our understanding, the
applicant also included information of the products so-called manufactured (merely laminated) and sold by it in
the POI even in miniscule quantities in the injury information. The respondents request the Authority to not
accept the injury information filed by the applicant as the same is misleading and terminate the investigation
outright.

Without prejudice to the above, there is no substance in the applicant’s claims that it has suffered injury on
account of imports of the subject goods from China PR as evidenced from the following facts.

a. Significant increase in the import price from China PR: The prices from China PR increased
significantly from 100 (Index) in the base year to 125 (Index) in the POI. Therefore, it is clear that
the applicant has not suffered any injury on account of the imports of the subject goods from China.
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Significant decline in the closing inventory: The opening inventory of the POI was 422 (Index)
which declined significantly to 52 (Index) in the POI. Therefore, it is clear that the applicant has not
suffered any injury on account of the imports of the subject goods from China PR.

No price suppression and depression: The prices from China PR increased significantly from 100
(Index) in the base year to 125 (Index) in the POI. The domestic sales realization per unit also
increased significantly from 100 (Index) in the base year to 134 (Index) in the POI. Therefore, it is
clear that there is no price suppression and depression. Accordingly, it can be clearly seen that the
imports from China PR had not injured the performance of the applicant.

82.  The applicant industry has suffered the injury, if any, not because of the imports of the subject goods from
China PR but on account of their internal inefficiencies and decline in the prices of the subject goods globally.
Any potential injury is attributable to factors unrelated to subject imports, such as high production costs and an
inability to compete globally. Certain costs should not be included in calculating prices. The applicant’s claim
of price undercutting is challenged due to the absence of supporting data, and the other interested parties
believe that this suggests that the subject imports may actually have higher landed values, weakening the injury

claim.

83.  Focus on export markets: The exports sales of the applicant increased significantly from 100 (Index) in the
base year to 155 (Index) in the POI. Therefore, it is clear that the primary market of the applicant is the exports
market and not domestic market.

G2. Submissions by the domestic industry

84.  Following submissions have been made by the domestic industry with regard to injury and causal link:

a.

Though the petitioner began commercial production in December, 2016 from its integrated plant, it
has not been able to find its place in the market and utilize the production facility to produce all
ranges of the subject goods due to intensive dumping. Further, the petitioner is suffering extremely
poor utilization of capacity, increasingly higher losses and its ability to continue operations itself is
under a threat. Therefore, the petitioner requests the Authority to examine the case from the
perspective of material retardation as well, along with the material injury being suffered by the
petitioner.

Because of the dumped imports from China, and injury being suffered by the domestic producer, the
applicant approached the Authority again in 2020 and an investigation was initiated 7th February
2020. Though the Authority came out with a positive finding on dumping, injury and causal links in
its disclosure statements issued on 21.01.2021 and again on 20.07.2021, the Authority came out with
a truncated product scope which would have led to blatant circumvention of the duty thereby
completely nullifying the effect of the proposed duty. Therefore, the applicant was forced to
withdraw the application under Rule 14(a) of the anti-dumping rules with the liberty to file a fresh
application and the investigation was accordingly terminated on 03.08.2021.

In the previous investigation, the Authority had concluded that the applicant domestic industry had
suffered material injury and also found significant injury margins.

After withdrawal and termination of the investigation, the condition of the domestic industry has
further deteriorated in all physical and financial parameters as can be seen from the data presented in
the application.

The applicant’s SAV plant is operating at an abysmally low-capacity utilization of less than ***% at
present down from ***% during the POI (down from about ***% in the previous investigation
period), while the dumping has intensified.

The imports from the subject country have increased significantly by almost 50% over the base year
to about 13,000 MTs in the POI.

The production and domestic sales of the domestic industry have become almost half in the POI
compared to the base year, which itself was abysmally low due to the presence of dumped imports,
showing serious injury.

The market share of the domestic industry has fallen to a level as low as ***%, whereas the dumped
imports corner almost ***% of the market share despite the fact that the domestic industry is capable
of meeting almost ***% of the market demand.
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85.

86.

87.

88.

89.

90.

91.

i. There is a significant price undercutting and underselling of the domestic prices by the dumped
imports and the domestic process are seriously suppressed and depressed due to the price effects of
the dumped imports.

j. All these factors have contributed to a significant loss for the domestic industry and the losses have
alarmingly increased and almost doubled after the last investigation was terminated.

G3. Examination by the Authority

The Authority has taken note of various submissions of the domestic industry and has analyzed the same
considering the facts available on record and applicable laws. The injury analysis made by the Authority here
under ipso facto addresses the various submissions made by the interested parties.

The applicant had submitted that the dumped imports have clearly retarded its establishment all along since
2016-17 and the applicant requested the Authority to include material retardation along with material injury in
the investigation.

The applicant had earlier filed an application requesting for initiation of anti-dumping investigation concerning
imports of the subject goods originating in or exported from China PR, which was withdrawn after issuance of
the disclosure statements. The applicant had claimed in its application that it was manufacturing the PUC since
2012. Further, the applicant had claimed “material injury” and not “material retardation” in the previous
investigation.

The Authority notes that the applicant is in production of the subject goods for a long period of time. The
applicant did not even claim material retardation in the previous investigation. The Authority notes that
material retardation is applicable in the case of new units, where data / information is not available for the
injury period. The concept of material retardation is invoked to provide protection to the domestic industry,
which is not yet established and which has not yet performed for a reasonable period of time i.e., is in a nascent
(just started) or embryonic stages (in process of starting). In the present case, since the applicant is an
established industry, the claim that the imports from China PR are materially retarding its establishment in
India cannot be accepted.

Rule 11 of Antidumping Rules read with Annexure Il provides that an injury determination shall involve
examination of factors that may indicate injury to the domestic industry, “...taking into account all relevant
facts, including the volume of dumped imports, their effect on prices in the domestic market for like articles
and the consequent effect of such imports on domestic producers of such articles...”. In considering the effect
of the dumped imports on prices, it is considered necessary to examine whether there has been a significant
price undercutting by the dumped imports as compared with the price of the like article in India, or whether the
effect of such imports is otherwise to depress prices to a significant degree or prevent price increases, which
otherwise would have occurred, to a significant degree. For the examination of the impact of the dumped
imports on the domestic industry in India, indices having a bearing on the state of the industry such as
production, capacity utilization, sales volume, inventory, profitability, net sales realization, the magnitude and
margin of dumping, etc. have been considered in accordance with Annexure Il of the anti- dumping rules.

For the purpose of current injury analysis, the Authority has examined the volume and price effects of dumped
imports of the subject goods on the domestic industry and its effect on the prices and profitability to examine
the existence of injury and causal links between the dumping and injury, if any. The Authority has taken note
of the various submissions made by the domestic industry and the other interested parties during the course of
investigations with regard to injury and causal link and has examined the injury to the domestic industry in
accordance with the rules.

It is not necessary that all parameters of injury show deterioration. Some parameters may show deterioration,
while some may not. The Authority considers all injury parameters and, thereafter, concludes whether the
domestic industry has suffered injury or not.

G3.1. Volume effect of dumped imports on domestic industry

92.

a.  Assessment of Demand / Apparent Consumption

The Authority has taken into consideration, for the purpose of the present investigation, demand or apparent
consumption of the product in India as the sum of domestic sales of the Indian Producers and imports from all
sources. With regard to the volume of the dumped imports, the Authority is required to consider whether there
has been a significant increase in dumped imports, either in absolute terms or relative to production or
consumption in India. For the purpose of injury analysis, the Authority has relied on the transaction wise
import data procured from DGCI&S.
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April 2020 — June

Particular Unit 2018-19 2019-20 i 2021 Pell (Ul 2=

- Jun 22)

(Annualised)

Domestic Sales MT falelel falelel falalel falelel
Trend Indexed 100 74 36 47
Subject Imports from China MT 12,638 13,080 8,098.24 10,519
Trend Indexed 100 103.5 64 83
Imports from other countries MT 3,263 2,925 2,729.02 1,310
Trend Indexed 100 89 83 40
Total Demand MT ekl ekl el okl
Trend Indexed 100 98 65 72

93. It is seen that the demand for the subject goods has decreased through the injury period but increased
marginally in the period of investigation.

b.  Import volume from the subject country

. . April 2020 — June POI (Jul 21 -
Particulars Unit 2018-19 2019-20 2021 (Annualised) Jun 22)
Subject Country — China MT 12,638 13,080 8,098.24 10,519
Trend Indexed 100 103 64 83
Other Countries MT 3,263 2,925 2,729.02 1,310
Trend Indexed 100 89 83 40

MT 15,901 16,005 10,827.26 11,829
Total Imports
Indexed 100 100 68 74
. . April 2020 — June POI (Jul 21 -
Imports in relation to 2018-19 2019-20 2021 (Annualised) Jun 22)
Total Import into India % 79 82 75 89
Indian Demand % Fkx Fkx falaie Fxx
Trend Indexed 100 105 99 116
Indian Production % Fkx Fkx Fxx Fxx
Trend Indexed 100 146 1281 177

94. It is seen that:

a. From the base year 2018-19, subject imports have increased in 2019-20, declined in 2020-21 but
increased during the period of investigation.

b. Similarly, the subject imports in relation to domestic production and demand have also considerably
increased in the injury period but reduced in the POI.

c. The share of the subject imports in total imports has increased when compared to the previous year and
base year during the period of investigation.

G3.2.

Price effect of dumped imports on domestic industry

95.  With regard to the effect of the dumped imports on prices, it is required to be analyzed whether there has been
a significant price undercutting by the alleged dumped imports as compared to the price of the like products in
India, or whether the effect of such imports is otherwise to depress prices or prevent price increases, which
otherwise would have occurred in the normal course. The impact on the prices of the domestic industry on
account of the dumped imports from the subject country has been examined with reference to price
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undercutting, price underselling, price suppression and price depression, if any. For the purpose of this
analysis, the cost of production, net sales realization (NSR) and the non- injurious price (NIP) of the domestic
industry have been compared with landed price of imports of the subject goods from the subject country.

a.  Price Undercutting

96.  To determine the price undercutting, a comparison has been made between the landed value of the product and
the average selling price of the domestic industry, net of all rebates and taxes, at the same level of trade.

Particulars Unit POI
Sales Realisation IIMT folelad
Landed Price IIMT 1,88,975
Price Undercutting IIMT —
% ***%
Range 0-10

97. It is seen that the landed price of imports has been below the net sales realization of the domestic industry,
showing positive price undercutting.

B.  Price Suppression and Depression

98.  In order to determine whether the dumped imports are depressing the domestic prices and whether the effect of
such imports is to suppress prices to a significant degree or prevent price increases which otherwise would
have occurred in normal course, the changes in the costs and prices over the injury period, were compared as

below:
April 2020 - POI (Jul
Particulars Unit 2018-19 2019-20 Jun 2021 21 —Jun
(Annualised) 22)
Cost of Sales (ex- IMT . oo oo x
factory)
Trend Indexed 100 94 109 143
Net Sales IIMT . oo o o
Realisation
Trend Indexed 100 102 110 133
Landed Price IIMT 1,67,542 1,59,028 1,71,602 1,88,975
Trend Indexed 100 95 102 113

99. It is observed that the landed prices decreased in 2019-20 when compared to 2018-19 (base year) but
proceeded to increase in 2020-21 and the POI. The domestic industry has not been able to sell the product
above its cost of production throughout the injury period. Therefore, it is noted that the subject imports are
suppressing and depressing the prices of the domestic industry.

G3.3. Economic parameters of the domestic industry

100. Annexure Il to the anti-dumping rules requires that the determination of injury shall involve an objective
examination of the consequent impact of dumped imports on domestic producers of such products. With regard
to consequent impact of dumped imports on domestic producers of such products, the anti-dumping rules
further provide that the examination of the impact of the dumped imports on the domestic industry should
include an objective and unbiased evaluation of all relevant economic factors and indices having a bearing on
the state of the industry, including actual and potential decline in sales, profits, output, market share,
productivity, return on investments or utilization of capacity; factors affecting domestic prices, the magnitude
of the margin of dumping; actual and potential negative effects on cash flow, inventories, employment, wages,
growth, ability to raise capital investments.

101. The Authority has examined the injury parameters objectively taking into account various facts and arguments
made by the interested parties in their submissions.



[¢TRT |—@ue 1] T T TSI © T 75

a.  Production, Capacity, Capacity utilization and Sale

102. Capacity, production, sales and capacity utilization of the domestic industry over the injury period is given in
the following table:

. . April 2020 — Jun 2021 | POI (Jul 21
Particulars Unit 2018-19 2019-20 (Annualised) —Jun 22)
Installed Capacity (PUC) MT il il ol il
Trend Indexed 100 100 100 100
Production Qty MT ikl ek okl okl
Trend Indexed 100 71 36 47
Capacity Utilization % il il ol il
Trend Indexed 100 70 36 46
Domestic Sales MT el ol il il
Trend Indexed 100 74 36 47

103. The Authority notes that the production and capacity utilization has decreased throughout the injury period but
increased marginally in the POI. Domestic sales had increased in the POl when compared to the previous year
but deduced when compared to the previous year.

b. Market Share

104. Market share of the domestic industry and imports over the period was as below:

Particular Unit 2018-19 | 2019-20 Zﬁg{i; ﬁgf\ga‘li‘eﬂg) P_C’J'u(iuz'zz)l
Domestic Industry % il il il folaiel
Trend Indexed 100 76 55 66
Imports from Subject country - China % il il il folaiel
Trend Indexed 100 105 98 115
Imports from other countries % il il il folaiel
Trend Indexed 100 91 127 55

105. It is seen that the market share of the subject imports from China increased in 2019-20 when compared to
2018-19 (base year) but reduced in 2020-21. Market share of the subject imports from China thereafter
substantially increased in the POl when compared to the base year. It is noted that the market share of the
domestic industry has declined throughout the injury period but remained constant in the POl when compared
to the previous year.

c. Inventories
106. Inventory position with the domestic industry over the injury period is given in the table below:

. . April 2020 — Jun 2021 | POI (Jul 21 —
Particular Unit 2018-19 2019-20 (Annualised Jun 22)
Average Inventory MT Fhx ool ool ool
Trend Indexed 100 172 192 136

107. It is seen that the average inventories with the domestic industry increased throughout the injury period but
reduced in the POl when compared to the previous year.
d. Profitability, return on investment and cash profits

108. Profitability, return on investment and cash profits of the domestic industry over the injury period is given in
the table below:

April 2020 —
Particular Unit 2018-19 | 201920 | Junz0p1 |POlWQul2l
g —Jun 22)
(Annualised)
Cost of Sales IIMT Hkk Hkk Hkk ey
Trend Indexed 100 94 109 143
NSR / Unit I/MT Hkk e, ey e
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Trend Indexed 100 102 110 134

P BT %/MT *k*k *k*k *k*k *k*k
Trend Indexed (100) (43) (102) (214)
PBIT ?/MT *kk *kk *k*k *k*k
Trend Indexed (100) (31) (96) (226)
Cash Profit IIMT el el el el
Trend Indexed (100) 0 (31 (202)
ROCE % *kk *kk *k*k *k*k
Trend Index (100) (605.99) (624.41) (126.64)
109. The Authority notes that the domestic industry incurred losses throughout the injury period. The domestic

industry has also suffered cash losses and its return on capital employed is negative throughout the injury
period.

e.  Employment, Wages and Productivity

110. The Authority has examined the information relating to employment, wages and productivity, as given below:

. . ) i April 2020 — Jun POI (Jul 21 -

Particular Unit 2018-19 2019-20 2021 (Annualised) Jun 22)
NO Of employees NOS **k%k *k*k *k*k *kx
Trend Indexed 100 76 51 43
Salaries & Wages Z Lacs ookl ookl ookl folalal
Trend Indexed 100 76 47 51
Productivity per day falaled falele faleie faleie
MT/Day

Trend Indexed 100 71 36 47
Productivity per employee MT/MT Fhx Fkk falea Fxk
Trend Indexed 100 94 70 109
111. Itis seen that the number of employees and wages of the domestic industry has decreased throughout the injury

period. Productivity per day of the domestic industry has also decreased throughout the injury period but
increased in the POI.

f.  Ability to Raise Capital Investment

112.

G3.4.
113.

The Authority notes that the domestic industry has made significant investments in plant and machinery and set
up capacity for the product under consideration. However, the performance of the domestic industry has
suffered considerably as it has incurred significant losses and negative returns. This indicates that the imports
have adversely impacted the ability of the domestic industry to raise further investment.

Magnitude of Injury and Injury Margin

The Authority has considered the non-injurious price for the domestic industry on the basis of principles laid
down in Anti-Dumping Rules read with Annexure Ill, as amended. The non-injurious price of the product
under consideration has been considered by adopting the verified information/data relating to the cost of
production for the period of investigation. The non-injurious price of the domestic industry has been worked
out and it has been compared with the landed price from each of the producers/exporters from the subject
country for calculating injury margin as tabulated below. The injury margin for the non-cooperative exporters
has been considered based on the facts available.

SN

Producer / Exporter Weighted | Weighted | Weighted | Weighted Weighted
Average Average Average Average Injury | Average
NIP Landed Injury Margin (%) Injury
($/MT) Value Margin Margin
($/MT) ($/MT) (Range
%)

Foshan KL Decorative Materials Co., Ltd.

E *kx E *k*k (40_50)

Zhejiang So-fine Self Adhesive Products Co., Ltd.

*k*k *kx *k*k *k%k 0_10
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3 Xusen HCR Digital Media Co., Ltd., China PR . o . . 0-10
4 Zhaoging Southern New Material Limited, China
PR *kk *kk *kk *kk 50_60
5. Jiangsu Aoli New Materials Co., Ltd., China PR . - . - 70-80
6. | Avery Dennison (China) Co., Ltd
*kk *kk *kk *kk (50_60)
7. Shanghai NAR Industrial Co. Ltd, China PR
*kk *kk *kk *kk 0_10
8. Nantong Baina Digital New Material Co., Ltd,
Chlna PR *kk *kk *kk *kk 0_10
9. | Zhejiang Yiya New Materials Co. Ltd., China PR
*kk *kk *kk *kk 0_10
10. | Zhejiang Fulai New Materials Co., Ltd., China PR ek ok *okk - (0-10)
11. Others Fkk Fkk Fokk dedok 80-90
H. NON-ATTRIBUTION ANALYSIS
114. As per the anti-dumping Rules, the Authority, inter alia, is required to examine any known factors other than
the dumped imports which at the same time are injuring the domestic industry, so that the injury caused by
these other factors may not be attributed to the dumped imports. Factors which may be relevant in this respect
include, inter alia, the volume and prices of imports not sold at dumped prices, contraction in demand or
changes in the patterns of consumption, trade restrictive practices of and competition between the foreign and
domestic producers, developments in technology and the export performance and the productivity of the
domestic industry. It has been examined below whether factors other than dumped imports could have
contributed to the injury to the domestic industry.
H1. Volume and prices of imports from third countries
115. It is seen that other than imports from the subject country, the volume of imports from Korea RP are
significant. However, the imports from Korea RP are priced much higher than the price of imports from subject
country, as well as the cost of production and selling price of the domestic industry. Therefore, the imports
from these countries are not causing injury to the domestic industry. The volume of imports from countries,
other than the aforesaid country, is not insignificant. Thus, the injury to the domestic industry cannot be
attributed to imports from other countries.
H2. Contraction in demand
116. The demand for the subject goods has increased over the period except FY 2020-21, and thus, contraction in
demand has not caused injury to the domestic industry. Since the demand for the subject goods has increased
over the period, the domestic industry has not suffered on account of this factor.
H3. Changes in the pattern of consumption
117. No material changes in the pattern of consumption of the product under consideration have been adduced by
the domestic industry or other interested parties. Hence, changes in the pattern of consumption have not caused
injury to the domestic industry.
H4. Trade restrictive practices
118. The Authority notes that there is no trade restrictive practice, which could have caused injury to the domestic
industry.
H5. Change in technology
119. The Authority notes that there has been no known material change in the technology for the production of the
product under consideration.
H6. Export performance
120. The information provided has been considered only for domestic operations of the domestic industry.

H7. Performance of other products
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121. The Authority has only considered data relating only to the performance of the subject goods. Therefore,
performance of other products produced and sold by the applicant is not a possible cause of the injury to the
domestic industry.

I.  INDIAN INDUSTRY’S INTERESTS AND OTHER ISSUES

11. Submissions by other interested parties

122. The following submissions have been made by the other interested parties during the course of the
investigation;

a.

Imposition of anti-dumping duties would severely affect downstream users. There exists a strong public
interest element that should guide the determination of recommending anti-dumping duty. The other
interested parties submit that if antidumping duties are imposed, the costs of SAV for users who are
SMEs and MSMEs would go up immediately as the importers who are trading in the SAV will be
constrained to pass on the resulting price hike to the users. This would squeeze the profit margins of the
users, many of whom are small scale industries, impact cash flows and greatly lower profitability or
result in loses to them. Indirectly, this would force the users to reduce capital expenses, labour costs and
other overheads to stay afloat or decide to close their manufacturing units, resulting in loss of jobs.

The applicant has calculated the impact on the downstream user of the PUC. As per the applicant, if 20%
anti- dumping duty is imposed on imports of the PUC from China PR, then it will lead to only 4%
increase in the INR/ Sg. Mtr. cost to the end user. Similar, the petitioner has also claimed that if 20%
anti- dumping duty is imposed on imports of the PUC from China PR, then it will lead to only 6%
increase in the INR/ Sg. Mtr. cost to the end user.

It is submitted that the calculations made by the petitioner are grossly incorrect and misleading and do
not present the whole picture. The respondents submit that there are three scenarios under which the
impact of the anti-dumping duty, if imposed, can be analysed. The three scenarios are:

i. Scenario A: Scenario where anti-dumping duty on imports of SAV is not passed on to a
user/convertor

ii. Scenario B: Scenario where anti-dumping duty on imports is passed on by an importer to the
user/convertor

iii. Scenario C: Scenario where anti-dumping duty on imports of SAV passed on to a
convertor/user is further passed on to the final consumer.

Since the revised petition claims both dumping and injury margins in the range of 30-40%, respondents
have considered anti-dumping duty of 30% and 40% for assessing the impact of anti-dumping duty on
the importers and the users/convertors. Further, we have considered average CIF price of Rs. 45 per
square meter as mentioned in the revised petition for this analysis.

When anti-dumping duty in the range of 30% and 40% are imposed and the importer is forced to absorb
the impact of the same to maintain the market, the importers’ profits of 10% turn into losses of 13% and
19% respectively. When the importer passes the anti-dumping duty onto the end
users/convertors/processors but they absorb the impact of the anti-dumping duty, the net profits of 5%
turn into net losses of 8% and 13% respectively. When these end users/convertors/processors pass on the
impact of the anti-dumping duty onto the final consumers, there is an increase in selling price by 14%
and 19%.

From the above analysis, it is clear that when there is such high contribution of the cost of the PUC in
the finished product, then any anti-dumping duty imposed on the subject imports will consequently have
a higher impact on the total cost thereby making the business unviable. This will pose a grave threat to
the survival of the small printers / convertors in the MSME sector. The user industry will not be in a
position to pass on the impact of anti-dumping duty on its customers.

The respondents further submit that the user industry works on slim margins and imposition of anti-
dumping duty will push the user industry into loss-making situation. Hence, any imposition of anti-
dumping duty will be a death knell to the entire user industry in India. Further, given that there is
shortage of supply of domestically manufactured the PUC in the market, the imposition of anti-dumping
duty will only worsen the demand-supply gap in India.

The respondents also submit that even if anti-dumping duty is imposed, the quality issues with the SAV
produced by the petitioner are so severe that the importers/users will not switch to the petitioner’s
products. The respondents also submit that if they impact of the anti-dumping duty becomes unviable,
they will be forced to shut shop. This will have severe ramifications for the advertising industry in India.
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123.

i. The facts as emerged from the discussions above shows that any anti-dumping duty as requested by the
applicant shall have serious repercussions on the users and public interest in general. As stated in the
initiation itself, self-adhesive vinyl is a flexible and versatile material, which is ideal for mounting on
walls or rigid surfaces and the subject goods are widely used in various applications across the country.
By the admission of the applicant, any anti-dumping duty to the tune of 20% will have an impact of
about 4% effect on the cost of the end user which is a significant impact.

12. Submissions by the domestic industry

The following submissions have been made by the domestic industry during the course of the investigation:

a. The imposition of the duty will have a very minimal impact on the end - users. The advertising
industry is the largest consumer/user of the product and this industry operates on a very high margin
and has the capacity to absorb marginal increase in the cost of the advertising material due to
increase in the cost of the SAV.

b. A sample/indication of the impact of the increase in the price of SAV on the advertisers or users of
the SAV is given below:

Impact analysis (Keeping SAV at 250 GSM)

Rs./Sqg. Mtr. Remarks
Average Price CIF of SAV per Sg. Mtr. 4075
Average Landed Value per Sg. Mtr. 4595
Average Landed Value per Sq. Mtr - cost to the end user 49.76 with inland freight and

trading margins @10%

Average price paid by the end user of a printed SAV material /

advertiser per Sg. Mtr. 100

Percentage of the cost of SAV in the final price to the end user 50%

Cost of SAV per Sq. Mtr. with 20% anti-dumping duty 58.72

Impact on end user 4% Negligible
Cost of SAV per Sg. Mtr. with 30% anti-dumping duty 63.20

Impact on end user 6% Negligible

124.

125.

126.

127.

13. Examination by the Authority

The Authority issued Gazette Notification inviting views from all the interested parties, including importers,
consumers and other interested parties. The Authority also prescribed a questionnaire for the consumers to
provide relevant information with regard to the present investigation, including possible effect of anti-dumping
duty on their operations. The Authority sought information on, inter-alia, interchangeability of the product
supplied by various suppliers from different countries, ability of the consumers to switch sources, effect of
anti-dumping duty on the consumers, factors that are likely to accelerate or delay the adjustment to the new
situation caused by imposition of antidumping duty.

It is noted that anti-dumping duty does not restrict imports, but only ensures that the imports enter the market at
fair prices. Thus, the users will continue to have the broader choice and liberty to import the subject goods at
fair prices, which will ensure better competition in the market. Further as stated in earlier paras the Authority
has proposed to apply the measures to the product varieties produced in POl which faced material injury.

Similarly, with regard to quality and demand-supply gap, it is noted that the imposition of anti-dumping duty
does not act as a ban on imports. The purpose of imposition of anti- dumping duty, in general, is to address the
issue of trade distortion caused by the unfair trade practices in order to re-establish the situation of open and
fair competition. In any case, the Authority notes that if there is a demand supply gap in the country, the
foreign producers can certainly fill the gap in the country by bringing the product at a fair price. However,
existence of demand supply gap does not justify dumping of the product.

With regard to impact on user industry, only the domestic industry has quantified the impact of impact of anti-
dumping duty on the end user and that is in the range of 4-6%. The other interested parties have not quantified
the impact of the anti-dumping duty on the end user and instead have quantified impact for the importers.
Further, the Authority notes the submission of the domestic industry that advertisement is consumed by the
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advertisers and not the advertisement material suppliers and the advertisement materials, to which the PUC
goes, constitutes a miniscule portion of the value of the underlying goods and services advertised. Therefore, a
cost increase of say 6% on the advertisement material will have an insignificant impact on the advertiser who
uses the advertisement.

J. POST DISCLOSURE COMMENTS

Ji1.

Submissions by other interested parties

128. The following submissions have been made by the other interested parties:

a.

Production process noted by the Authority is rather simplistic and does not reflect the technological
capability required to manufacture all the different types of SAVs.

The petitioner does not have separate machines for manufacturing different types of SAV such as
mounting vinyl, adhesive coating of PET liners, textured rollers for bubble-free SAVs, coating
release liners with different types of adhesives.

There is an ambiguity in the definition of the PUC since it is not clear whether the specification of
100 microns applies to PVC film or for the SAV product as a whole or for the film + adhesive. The
Authority is requested to modify the definition of the PUC and clarify that it pertains to thickness of
the PVC film. The Authority may clarify whether the micron covers the thickness of film only or is
it the total thickness considering the film, glue and the liner or any other basis.

The PUC definition does not include reference to release paper/liner. The Authority is requested to
revise the scope of the PUC and make it wholesome by including a reference to the release
paper/liner.

While confirming the scope of the product under consideration, the Authority has not covered the
exclusion of self-adhesive films like sticker, tape, label, pouch, PP, TPU, inkjet media (less than 50
micron), profile, cloth, reflective, metalized, glow vinyl, HDPE, floor marking tape, acrylic,
automotive, reflexive films, sun control films, or glass safety films in Para 25 of the disclosure
statement. It is further submitted that the domestic industry does not manufacture SAV through cold
lamination process and hence the same should also be excluded from the scope of PUC.

The Authority is requested to kindly specify the PUC exclusions in the definition of the scope of the
PUC in the final findings and the duty table forming part of the final findings to avoid confusion in
the minds of the customs authorities, at the time of implementation.

Dumping margin of 90-100% and injury margin of 80-90% determined by the Authority for the all-
others category is very high and there is wide variation in the dumping margin and injury margin
calculations for the participating producers/exporters. Producers/exporters have argued that this
disparity is due to the wrong PCN methodology adopted by the Authority.

The other interested parties submitted that data filed by the applicant is unreliable as they have
changed data time and time again. The domestic industry filed updated petitions and updated injury
information on multiple occasions during the course of the investigation. Further, some of the injury
information for the previous years were also different in the revised injury information as compared
to the information provided in the application.

Increase in subject imports is because of increase in demand for the PUC in India, which the
domestic industry is unable to cater to. The domestic industry has not taken any steps towards
increasing its production in spite of high demand for the PUC in India.

Volume of subject imports in relation to total imports is not a relevant parameter under the anti-
dumping rules for examining volume effect.

Price undercutting of 0-10% in the POI is not significant. Price undercutting data for the injury
period as a whole is required and not just the POI.

Zhejiang Fulai New Materials Co., Ltd submitted that they fully agree to the conclusions drawn by
the Authority in the disclosure statement that they are not causing injury to the domestic industry.
The interested party requested that NIL duty may be granted to Zhejiang Fulai New Materials Co.,
Ltd in the final findings based on the injury margin determined in the disclosure statement.

Foshan KL Decorative Materials Co. Limited (producer/exporter) submitted that the Authority’s
request for clarification and justification on variation in the export quantity and price provided in its
EQR and the imports as per Indian imports data is at the fag end of the investigation and is thus
unwarranted.
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Foshan KL Decorative Materials Co. Limited further submitted that the data filed by them in the
EQR is correct and requires no changes. No discrepancy has been found or questions raised about
data kept by the exporter at the time of verification. Invoices set including proforma invoice,
commercial invoice, packing list, bill of lading, freight & port expenses invoice, export declaration
form and bank advice matched.

Foshan KL Decorative Materials Co. Limited further submitted that similar issues raised earlier were
also rejected by the Authority as no such mismatch was found in the records of the export which
alone can be the basis for determinations in terms of the Act and the Rules. In fact, the applicant
industry has raised the same issue in the earlier investigation on the same subject goods, wherein
two disclosure statements were issued.

Foshan KL submitted that in certain investigations, where the Authority found that the Indian
customs data did not capture the complete data accurately and did not match with the data /
information submitted by exporters, the Authority proceeded to rely on the verified data of the
exporters.

Foshan KL submitted that data captured by DG systems data (Indian customs data) in incorrect and
cannot be replied on. The Authority, normally, does not consider DG System data as it does not
capture the accurate information, which is a known fact. Kind attention of the Authority is invited to
the anti-dumping investigation against imports of Viscose Rayon Filament Yarn originating in or
exported from China PR [F. No 06/06/2022-DGTR dated 29.02.2023], wherein the Authority had
procured the import data from both DGCI&S and DG System but relied on the DGCI&S data for the
purpose of the investigation. The direct exports to India details of the exporter as per the Indian
Customs / DG System data shows only *** entries while the exporter exported *** invoices directly
to India during the POI. The exporter exported much more quantity than the one reported in the
Indian Customs / DG System data.

Foshan KL humbly submitted that the difference, if any, between the information filed by the
exporter in its response and Indian customs data is on account of the misdeclaration by the unrelated
importers. Accordingly, the exporter shall not be held responsible for any misdeclaration by the
unrelated importers. The related trader of the exporter, namely Guangzhou YuQuan Composite
Material Co., Ltd. is trading the subject goods to India which it procures from the exporter as well as
other sources. In such a situation, it is not possible to identify the entries related to the exporter and
other producers from the information provided in the data of Indian Customs / DG System. The
information relating to bill of entry is available only with the importers and not the exporter. It may
kindly be noted that none of the importers are related to the exporter.

The domestic industry has been able to increase its selling price in accordance with increase in cost
of sales. Decline in landed value has not caused the domestic industry to decrease or present an
increase in selling price.

Operational parameters have increased in the POI. Hence, there is no injury.

Market share of the subject imports has been at the same level throughout the injury period. Decline
in petitioner’s market share in April 2020 to June 2021 (annualized) from 2019-20 can be attributed
to the steep increase in the market share of imports from other countries.

Inventory has increased over injury period in spite of alleged decrease in production over the injury
period. The claim of the domestic industry seems suspicious.

Wages and productivity are not major factors for determining existence of injury to the domestic
industry.

The profit before interest and tax (PBIT) declined sharply between POI and immediate previous year
and the drop was about 130 basis points. However, the return on capital employed (ROCE) shows a
massive improvement of about 498 points during the POI viz. the immediate previous year.

Unless the domestic industry expresses interest and commitment to meet the qualitative
requirements of the user industry and the varieties of SAV required by the user industry, the
domestic industry would not take any decision to make such capital investments.

Injury, if any, to the domestic industry is due to poor quality of SAV produced by the domestic
industry. Some of the common quality issues faced by users/traders of the SAV produced by the
petitioner are gumming issues, ink transference, poor holding capacity, inconsistent thickness of
SAV.
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aa.

bb.

CC.

dd.

ee.

9g.

hh.

When the volume of subject imports decreased by over 5000 MT from 2019-20 to April 2020-June
21 (annualized), instead of improving, the petitioner’s economic parameters further declined during
this period.

When the volume of subject imports increased from April 2020-June 21 (annualized) to the POI, the
petitioner’s operational parameters improved.

There is no correlation between movement in volume of subject imports and petitioner’s economic
performance. Hence, there is no causal link between subject imports and petitioner’s alleged injury.

There is only one domestic producer of the like article in India, who also is not able to match the
quantitative, qualitative, and variety-related requirements of the user industry in India. The user
industry is entirely dependent on subject imports from China PR for meeting its requirements. Levy
of the anti-dumping duty will establish monopoly of the petitioner.

It is denied that the impact of anti-dumping duty on the end-user will be only 4-6%, as calculated by
the domestic industry.

When anti-dumping duties in the range of 80% and 90% are imposed and the importer is forced to
absorb the impact of the same to maintain the market, the importers’ profits of 10% turn into losses
of 36% and 39% respectively.

When the importer passes the anti-dumping duty onto the end users/convertors/processors but they
absorb the impact of the anti-dumping duty, the net profits of 5% turn into net losses of 34% and
39% respectively.

There are lakhs of people in small scale printing machine units all over India who are dependent on
affordable availability of SAV as a raw material for their livelihood purposes. If anti-dumping duty
is imposed, this will severely affect such printing units.

J2. Submissions by the domestic industry

129. The following submissions have been made by the domestic industry:

a.

Domestic industry submitted that the minimum thickness criteria of 100 microns in the product
under consideration be removed.

It was submitted by that glow vinyl and automotive vinyl not be removed from the scope of the PUC
as submitted by the domestic industry in the rejoinder submission.

It was submitted that the producers/exporters have claimed excessive confidentiality are in violation
of Rule 7. Most of the producers/exporters have kept their product descriptions and description of
products being exported to India confidential while all of them are arguing for exclusion of various
product types without disclosing to the domestic industry what actually they are exporting to India
and what their characteristics are.

The domestic industry has further submitted that the Authority accepted the questionnaire responses
of the producers/exporters without verification of the data and other information despite several
deficiencies and inaccuracies. The dumping / injury margins determined for the producer/exporters
appears to be impracticable.

The domestic industry further submitted that even though a certain producer/exporter themselves
raised the question about the reliability of the transactions between its related exporter and importer,
warranting a rejection of the export price between them, the Authority has not resorted to
construction of the export price to determine margin.

The domestic industry submitted that for Foshan KL Decorative Materials Co. Limited
(producer/exporter), as per the transaction-wise data relied upon by the applicant, the average CIF
price of the exporter is much less compared to the other exporters from the subject country and
therefore, a negative dumping and injury margin determination for this exporter is a surprise for the
applicant domestic industry.

The domestic industry submitted that it is aggrieved with the drastic reduction of the non-injurious
price (NIP) by over 30% from X ***/- per MT as claimed by the DI to X ***/- per MT without any
clear justification in the NIP disclosure given to the domestic industry. Certain elements of costs,
such as raw material costs, packing costs, consumables, utilities, salaries and wages, selling and
distribution expenses and NFA/ROCE, have been first reduced significantly.
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130.

131.

132.

133.

134.

135.

J3. Examination of the authority

The Authority notes the submissions of the interested parties regarding the thickness criteria of 200 microns. In
this regard, relevant changes have been made to the definition of the product under consideration.

The domestic industry, in their petition, had specifically excluded the words “glow vinyl” and “automotive” in
the methodology of sorting import data. The Authority notes that the domestic industry’s submission at the
rejoinder stage regarding non-exclusion of glow vinyl and automotive vinyl cannot be accepted.

The domestic industry, in their post-disclosure comments, has submitted that their argument regarding
excessive confidentiality, which they made in their rejoinder, was not addressed by the Authority. The
Authority notes that as given in para 31 of the initiation notification, any submissions about excessive
confidentiality have to be made within seven days of receiving the non-confidential version of the document.
Further the comments on confidentiality were made in rejoinder and not circulated to other interested parties.
Therefore, the Authority is of the view that submissions pertaining to excessive confidentiality are precluded
from being introduced or entertained during the rejoinder stage.

It was also submitted by the domestic industry that certain responding producers/exporters have suppressed
vital information and the Authority has not conducted proper verification of the same. Verification of the
information provided by the interested parties was carried out by the Authority, to the extent necessary. The
Authority further notes that domestic industry, in its rejoinder, rested its submission on web-based information
which lacked any substantive depth relevant for establishing the authenticity of the argument presented. It is
pertinent to note that the domestic industry has not even mentioned the domain name of the website(s) they
have relied on. No evidence has been brought on record by the domestic industry to prove that the export price
of the participating producers/exporters is unreliable. In the absence of any evidence to this effect, the
Authority is not in a position to make any determination to this effect.

As far as the domestic industry’s argument regarding reliability and construction of export price of
producers/exporters is concerned, The Authority in such cases, examines the reliability of export prices where
there is an association or compensatory arrangement between the exporter and importer and the Authority may
find it unreliable. It falls outside the purview of the producer/exporter to argue that its own export price is
unreliable and to request the Authority to construct the export price, as it remains within the Authority’s
discretion to determine the credibility and reliability of the same.

CONCLUSION AND RECOMMENDATION

Based on the submissions made, substantiated information provided by the interested parties and the facts
available before the Authority as recorded and examined in the aforementioned paragraphs and on the basis of
determination of dumping and consequent injury to the domestic industry in the form of material retardation of
the establishment of the domestic industry, the Authority concludes the following:

i) The product under consideration (PUC) in the present investigation is “self-adhesive vinyl”
(SAV), popularly known in the market as “self-adhesive polyvinyl chloride film”, “adhesive
vinyl”, “vinyl”, “vinyl film”, “self-adhesive PVC film” “One Way Vision Vinyl” or “cold
lamination film”. The product is an adhesive-backed vinyl with release paper/liner that allows
its application on various surfaces. The product under consideration covers all types of SAV,
with PVC film thickness above 100 microns, made by using Polyvinyl Chloride Films and
imported in roll form only.

1)  The subject goods exported from the subject countries and the article manufactured by the
domestic industry are ‘like article’ to each other in terms of Rule 2 (d) of the AD Rules, 1995.

i) The petitioner is the sole producer of the product and accounts for 100% of the Indian
production. The petitioner satisfies the requirements stipulated under Rule 2 (b) of the AD
Rules, 1995 and the petition satisfies the standing requirements under Rule 5(3) of the AD
Rules, 1995.

iv) The dumping margin of the subject goods from the subject countries and by 7 of the 10
responding producers/exporters is positive and significant.

v) The volume of the import from the subject country has declined in the POI but it is still
significant compared to production and demand in India

vi) The market share of the domestic industry during the POI has decreased significantly and in
the POI the market share of the DI is 4.97% only.

vii) The landed price of imports is below the net sales realisation of the domestic industry in the
POI and is therefore undercutting the prices of the domestic industry. Further, the selling price
is even below the level of cost of sales throughout the injury period.
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viii) As regards the effect of such dumped on the economic parameters of the domestic industry, the
following conclusions were reached:

a. Production and capacity utilization has decreased throughout the injury period but
increased marginally in the POI. The capacity utilization is notably low and the
domestic industry is operating at 13% capacity utilization in the POI.

b. The average inventories with the domestic industry increased throughout the injury
period but reduced in the POl when compared to the previous year.

c. The domestic industry incurred losses throughout the injury period. The domestic
industry has also suffered cash losses and its return on capital employed is negative
throughout the injury period.

d.  The number of employees and wages of the domestic industry has decreased
throughout the injury period. Productivity per day of the domestic industry has also
decreased throughout the injury period but increased in the POI.

ix) The domestic has suffered injury as a result of the dumped imports. The injury margin is
significant.

x) The Authority has examined the submissions made by other parties on any other factors which
could have caused injury to the domestic industry. No other factor appears to have caused
injury to the domestic industry. The Authority concludes that the injury to the domestic
industry has been caused by the dumped imports from the subject countries.

xi) The antidumping duty is in the public interest. Anti-dumping duty does not restrict imports,
but only ensures that the imports enter the market at fair prices. users will continue to have the
broader choice and liberty to import the subject goods at fair prices, which will ensure better
competition in the market.

xif) With regard to impact on user industry, the impact of the anti-dumping duty on the end user is
in the range of 4-6%. The Authority has examined the increase in cost of around 6%, which
will have an impact of 0.006% on the advertiser who is the eventual user of the PUC.

136. The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, embassies of the subject countries, exporters, importers and
other interested parties to provide positive information on the aspect of dumping, injury and causal link.
Having initiated and conducted an investigation into dumping, injury and causal link in terms of Rules and
having established positive dumping margin caused by such imports, the Authority is of the view that
imposition of antidumping duty is necessary.

137. Having regards to the lesser duty rule followed, the Authority recommends imposition of anti-dumping duty
equal to the lesser of the margin of dumping and the margin of injury so as to remove the injury to the domestic
industry. Accordingly, the Authority recommends imposition of the anti-dumping duty on the imports of
subject goods originating in or exported from the subject countries, for a period of 3 years, from the date of
notification to be issued in this regard by the Central Government, equal to the amount mentioned in Column 7
of the duty table appended below.

DUTY TABLE
Country
sl Heading Description of CalIy ©f Producer Amount Unit | Currency
No. - Export
Origin
@) ) ®) (4) ®) (6) ) (®) 9)
All types of
SAV, with
39199090, PVC film
39191000, thickness Foshan KL
39199010, above 100 China Any country, Decorative

1. | 39199020, microns, PR including Materials Co NIL MT UsD

39209919, made by China PR Ltd "
39206929, using :
39219099 Polyvinyl

Chloride
Films and
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imported in
roll form
only*

-do-

-do-

-do-

-do-

Zhejiang So-
fine Self
Adhesive
Products Co.,
Ltd.

-do-

-do-

-do-

-do-

-do-

-do-

Xusen HCR
Digital Media
Co., Ltd., China
PR

112

-do-

-do-

-do-

-do-

-do-

-do-

Zhaoging
Southern New
Material
Limited, China
PR

942

-do-

-do-

-do-

-do-

-do-

-do-

Jiangsu Aoli
New Materials
Co., Ltd., China
PR

1824

-do-

-do-

-do-

-do-

-do-

-do-

Avery Dennison
(China) Co., Ltd

NIL

-do-

-do-

-do-

-do-

-do-

-do-

Shanghai NAR
Industrial Co.
Ltd, China PR

119

-do-

-do-

-do-

-do-

-do-

-do-

Nantong Baina
Digital New
Material Co.,
Ltd, China PR

119

-do-

-do-

-do-

-do-

-do-

-do-

Zhejiang Yiya

New Materials

Co. Ltd., China
PR

201

-do-

-do-

10.

-do-

-do-

-do-

-do-

Zhejiang Fulai
New Materials
Co., Ltd., China
PR

NIL

-do-

-do-

11.

-do-

-do-

-do-

-do-

Any other

1865

-do-

-do-
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Any country
12. | -do- -do- -do- other than | China PR 1865 -do- -do-
China PR

*Self-adhesive films like sticker, tape, label, pouch, PP, PET, TPU, inkjet media (less than 50 micron), profile, cloth,
reflective, metalized, glow vinyl, HDPE, floor marking tape, acrylic, BOPP, automotive are not covered within the
scope of PUC. Further, reflective films, sun control films and glass safety films and self-adhesive products made using
other than PVC films such as PET, PU, BOPP, etc. outside the scope of the product under consideration.

L. FURTHER PROCEDURE

138. An appeal against the determination of the Designated Authority in this final finding shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the relevant provisions of the Act.

ANANT SWARUP, Designated Authority
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